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Mr.  Speaker:  Need  I  put  the

amendments to vote?

Mulla AbduHabliai:  I may be al­
lowed to withdraw my amendments.

Thrr amendments were, by Icnve, 
withdrawn.

1956 AlUIndia Khadi 522g:
and Village Industries 
Commission Bill 

Mr. Speaker: The question is:

“That clause 2 stand part  of 

the Bill.”

The motion was adopted.

Clause 2 tvas added l:o the Bill.

Clause 1, the  Enacting  FormuUr 

And the Title were added to the Bill.

Shri Raj Bahadur: I beg to movei 

“That the Bill be passed”.

Mr. Speaker: The question is:

“That the Bill be passed.”

The motion was adopted.

all INDIA KHADI AND VILLAGK 
INDUSTRIES COMMISSION 

BILL

The Minister  of  Production  (Shri 
K. C. Reddy): I beg to move*;

“That the Bill to  provide for 
the establishment of a  Conunis- 
sion for the development of khadi 
and village  Industries and for 
matters connected  therewith, be 
taken into consideration.”

I need not take much time of the 
House to explain the justification for 
introducing this  Bill at the present 
state.  The importance of Khadi and 
Village  Industries in  our national 
economy has been well recognised by 
all those who have given thought to 
this problem. It was Mahatma Gandhi, 
since 1921 or even  from an earlier 
period, who focussed the attention of 
the nation on the vital importance of 
Khadi and Village  Industries,  and 
ever since that time, during all these 
three decades and more we have been 
trying to galvanize  this sector of 
activity in our development program­
mes.  It was more or less non-official 
effort before we secured Independ­
ence in  1947.  Several  non-official 
organisations,  mainly  brought  into 
being by Mahatma  Gandhi’s efforts, 
were engaged in this field, and they

•Moved with  the recommendation of  the President



5229 AU-lndia Khadi  1 SEPTEMBER 1956 and Village Industries
Commission Bill

5230

[Shri K. C. Reddy] 

were carrying on their work in a mis­
sionary  spirit.  They  were in fact 
preparing the way for taking up this 
programme on a national scale, on a 
much larger scale, at a future date. 
After we secured Independence, we 
have increased the tempo of our acti­
vities in  regard to this  particular 
sphere of industries.  It is unneces­
sary for me on the  present occasion 
to dilate at  length on the various 
steps that we have taken unofficially, 
through  the  various  Governments 
and through other agencies, in order 
to build up these  Industries on  a 
satisfactory basis.

Since 1947, all the State Govern­
ments in India have been trying to 
do their utmost in order to give a 

ifillip to these industries, and I would 
like in this connecticm to point out 
that the main responsibility for these 
industries lies on the  shoulders of 
the State  Governments.  In  other 
words, this is a State subject primari­

ly, and during the last ten years or so, 
all the State  Governments in our 
country, either through departments 
vof their own or  throû statutory 
Isoards dealing with these matters or 
l>y the aid of advisory boards, have 
been trying to develop these indus­
tries.  But in 1951,  when we were 
formulating our First Five Year Plan, 
the importance of  these industries 
was realised more than ever, and the 
First Five Year Plan emphasised the 
dynamic role that  these industries 
have to play in our national economy. 
Immediately, efforts  were made to 
find out what, in addition to the acti­
vities of the State Governments, we 
-could do in order to give a greater 
push to these  industries.  Several 
meetings were held at various levels, 
and ultimately it was decided, I think 
at the end of 1952 or in the beginning 
of 1953, that the  efforts of the State 
iGovenmients should be supplement­
ed by some  concrete action at the 
Central level.  After a good deal of 
discussion it was  decided that All 
India Boards should be established to 
deal with various categories of what 
I mî t call  **Hoi£sehold and Hand

Industries”.  In pursuance of that de­
cisions, the All India Khadi and Vil­
lage Industries Board was established; 
so also the AU  India  Handicrafts 
Board, and I believe, the All India 
Handloom Board and  certain other 
Boards, and through those Boards the 
Central Government has been sup­
plementing and supporting the acti­

vities of the State Governments dur­
ing the last three or four years.  It 
was originally the intention that this 
Board—let me for the  present con­
fine myself to the Khadi and Village 
Industries Board—should more or less 
be  mainly  an  advisory  body; 
that is to say, to consider policies and 
programmes and advise us as to what 
should be done and to exercise a sort 
of an overall  supervisory  function. 

At the same time, it was in the con­
templation of the  authorities, that 
took the decision to  establish these 
Boards, to entrust them with certain 
executive functions also.  I need not 
narrate now all the executive func­
tions and within  what  limitations 
they were to discharge those func­
tions. It is sufficient for me to state 
that, in addition to the advisory func­
tions, certain executive functions also 

were given to them.

2 P.M.

Shri B. S. Mnrthy  (Eluru):  They
may be stated in brief.

Shri K. C. Reddy: The Board was, 
for instance, to  establish  training 
centres. I am  coming to the Bill in 
about five or ten minutes.  I say that 
certain executive functions were giv­
en to them as the Board was original­
ly constituted.  Certain  fimds were 
also placed at the  disposal of that 
Board to discharge  those functions 
satisfactorily.  Certain financial rules 
and regulations were also prescribed.

After two or three years* working, 
it was felt that  there were certain 
handicaps which had to be  removed 
to make the  Board  function more 
efficiently and  satisfactorily.  I will 
narrate only a few of the problems 
that arose in the course of the work­
ing of this Board.  We took note of 

these problems in  1955.  The Board*
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being an advisory one and there being 
no statutory status, it felt handicap­
ped because it could not acquire, hold 
or dispose of property.  It had also to 
submit all its schemes to the Gov­
ernment for  sanction which meant 
that even a  small  scheme costing 
Rs. 5,000 or Rs. 10,000 had to come to 
the Central Government.  The Cent­
ral Government had to consider all 
these schemes in the administrative 
Ministry and  also in the  Finance 
Ministry and in other related Minis­
tries too.  Sometimes, it  may the 
Ministry of Commerce and Industry 
or some other Ministry.  It took a lot 
of time for the ultimate issue of sanc­
tions for the schemes put up to the 
Central Govemm̂ t.  This work was 
also hampered,  generally speaking, 
by certain procedural  and financial 
difficulties, which resulted, more than 
ans'thing else, in a great deal of delay 
and in the inability of the Board to 
fully utilise the funds made available 
to it to develop cottage and village 
industries.

I would like to  refer to another 
important aspect at this stage. Where 
power is  given to  anybody or an 
authority, the corresponding respon­
sibility  should be  placed on that 
authority.  To give  power without 
responsibility is  dangerous  in any 
sphere.  Especially, to give power to 
deal with large funds without res­
ponsibility for the  proper spending 
of that money is highly undesirable. 
We felt it necessary to do something 
about this.  So, we thought that sta­

tutory status should be conferred on 
the Board without  further delay so 
that responsibility for the large ex­
penditure was  placed  squarely on 
those to whom it belonged.  The ori­
ginal proposal to establish a Commis­
sion of the kind proposed in this Bill 
was made by the Ministry of Finance 
and the office of the Auditor-General, 
whose view was  that large funds 
spent by the Khadi and Village In­
dustries Board made it necessary for 
that body to be given legal status so 
that resi>onsibility for the expendi­
ture could be placed where it rightly 
belonfired.  It is for  important

reason also, in addition to others that 
I mentioned, this Bill was introduced 
in this House in April 1955.

I would, at this stage, like to ex­
plain why the Bill, which was intro­

duced so long ago as April 1955, was 
not taken up earlier and why I am 
making this motion for consideration 
after fifteen months or so.  After the 
introduction of the Bill in this House, 
the Karve Committee was appointed 
by the Planning Commission to go in­
to the problem of khadi and village 
industries or, what may be called, the 
decentralised industries and to give a 
considered report on these industries 
in the context of the  draft Second 
Plan.  It went into the problem very 
closely and inter alia, it made a re­
commendation to the effect that, as in 

the Second Plan we had accelerated 
the developmental activities consider­
ably in the sphere of such industries, 
it would be  desirable to implement 
these plans and programmes through 
departmental  agencies of the State 
and the Central Governments.  It was 
felt by that Committee that statutory 
powers of the kind that were thought 
of, at any rate in respect of the Khadi 
Board, woidd not perhaps meet the 
full requirements of the situation and 
that what could be preferable was to 
have departments fully staffed.  The 
feeling was that such  departments 
could be  established in the Centre 
also.  So, we were placed in a dilem­
ma when this  recommendation  was 
made by the Karve Committee.  The 
Khadi and Village  Industries Com­
mission BiU was introduced in April 
and we felt it desirable to give fur­
ther thought before proceeding with 
it  We gave further thought to it. 
We discussed this with the Planning 
Commission and at various other lev­

els and ultimately came to the con­
clusion only a month or two ago, that 
it would be desirable to proceed with 
the establishment of the Khadi and 
Village  Industries  Commission, as 
embodied in this BiU.

The main reason for that decision 
is this. If we had accepted the recom­
mendation to set up a Government 
department to deal with this question,
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it would have taken about a year «  
two, or even three years, to build up 

the proper administrative  apparatus 
to deal with this problem.
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I will give one instance.  When the 
Khadi and Village  Industries Board 
took over the responsibility for  the 

development of khadi and village in­
dustries, there were certain organisa­
tions already in the field so far as 

khadi was concerned and they were 
functioning for a decade or two. They 

could make use of these organisations 
and go ahead in the matter of deve­
lopment of khadi and incresising the 
production.  The  same was not the 
case with regard to the village indus­
tries and it has taken two or three 

years to build the  organisation for 
this specific purpose.  The result has 
been that during the last two or three 
years,  more than fifty per cent,  of 

the funds which we allotted for the 
development of village industries had 
to lapse.  The Board  itself had not 

had the administrative  organisation 
to deal with the  development of the 
village industries of that nature.  It 
was a Hobson’s  choice.  Either we 
should accept the position and build 
up a new department and carry out 
recruitment to the new  department 
or we should keep quiet.  It will take 
two or three years to build up a satis­
factory administrative set up and dur­
ing this period of two or three years 
the development of khadi and village 
industries will be held up for want of 
a proper administrative organisaticm. 
So, ultimately,  in  view of the fact 
that we have to go full steam ahead 
with regard to these  industries, it 
was considered that  the Khadi and 
Village Industries Board and the or­
ganisations under that  Board which 
have been built up,  with modifica­
tions of the kind that are  envisaged 
in the Bill and with certain powers 
and responsibilities  embodied in the 
Bill, should be adopted.  It was con­
sidered that we  should adopt some 
such method in  order to register a 
satisfactory progress  concretely in 

the matter of khadi and village indus­
tries.  That explains why they have

ultimately decided to a go ahead with, 
this Bill.

Incidentally,  the  various aspecte 
that I have now mentioned explains 
why we have brought up this motion 
for consideration after more than  a 
year after the Bill was introduced in 
this House.  This long delay that has- 

occun*ed between the stage of intro­
duction and the stage of consideration 
will prove to the hon. Members that 

we have given considerable thought 
to this question before  proceeding 
with this BiU for the establishment 
of a Commission for khadi and vil­
lage industries.

Shri  B.
apathy?

S.  Murthy:  Why  not

Shri K. C Reddy: I  do  not  know 
what exactly the hon. Member means. 
He mentioned the word ‘apathy*  I 
believe.  But I can  assure him that 
whatever he has in  mind, there heis 
been no apathy on the part of  the 
Central Government or  State Gov­
ernments to do their very best in the 
matter of khadi and  village indus­
tries.

Now, Sir, I would like to say a few 

words  about  the  general  pattern 
of this BilL  Very briefly put,  the 
scheme in this BiU is as follows. The 
Bill provides for setting up a statu­
tory  commission to be  called the 
Khadi and Village  Industries Com­
mission consisting of not less than 5 
and not more than 5 members.  This 
Commission will be clothed with cer­
tain powers which are mentioned in 
the BilL  I may read out the rele­
vant clause in order to make the hon. 
Members  understand  what exactly 
will be the scope of the work of this 
Commission.

2.13 P.M.

[Mr. Deputy-Speaker in the Chairl

Clause 14 (2) of the BUI reads like
this:

“(2) In particular and without 
prejudice to the generality of the
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Commission Bill 
The House will see that the extent 
of powers which we  have given to 
this Commission is fairly comprehen­

sive and will enable the Commission 
to work on a very satisfactory basis 
in the direction of planning and im­
plementing the various  schemes for 
khadi and village industries.

foregoing power, the Commission 

may take such  steps as it may 
think fit—

(a) to plan and organise the 
training of persons engaged in 
the production of khadi or in 
village industries;”

That is the training part of the 
work.  Then it says:

“(b) to build up a reserve of 
raw materials and implements 
and to supply them to persons 
engaged in the  production of 
khadi or in village industries 
at such  economical  rates as 
may be suitable in the opinion 
of the Commission;

(c) to  provide for the s€ile 
and marketing of  khadi or of 
products of village industries;

(d)  to  encourage and pro­
mote research in the technique 
of production of khadi or in the 
development of village indus­
tries, or to provide facilities for 
a study of the problems'relat­
ing to khadi or  village indus­
tries;

(e)  to maintain or assist in 
the maintenance of institutions 
for the  development of khadi 
or village industries;

(f) to  undertake,  assist or 
encourage  the  production of 
khadi or the  development of 
Tillage industries;

.  (g)  to promote and encour­
age co-operative efforts among 
manufacturers  of  khadi and 
persons engaged in village in­
dustries;

(h)  for ensuring the genui­
neness of, and for granting cer­
tificates to  producers  of, or 
dealers in, khadi or the pro­
ducts of any village industry;

(i) to carry  out any other 
matter which may be prescrib- 
«d.-

This Commission  will be a body 
corporate having  perpetual succes­
sion €tc.

The next important aspect of the 
Bill is that this Commission will be 
assisted, or, you may say, ‘advised*,— 
whatever word you may use it does 
not matter—̂in the  discharge of its 
functions by a Board called the All 
India Khadi and  Village Industries 
Board consisting of a Chairman and 
such members the Government may 
think fit.  This Advisory Board will 
be a fairly big  one.  The  present 
Khadi and Village  Industries Board 
has got about 15 or 16 members. The 
intention is to make it a somewhat 
bigger one.  If I may  recall to the 
minds of hon. Members the confer­
ence which we had of the Ministers 
of State Governments and other re­
presentatives of  various  Boards in 
June this year, there it was put for­
ward that on these Boards represen­
tatives of State Governments should 
find a place.  It is our  intention to 
provide for  representation of State 
Governments on the Board which we 
have in contemplation imder this Bill. 
So,  possibly, the  strength of the 
Board will have to be increased:  I
cannot say the  number now, per­
haps it may be 20 or 25. I cannot now 
indicate the order of membership of 
the Board, but a Board of that kind 
will be constituted imder this Bill to 
advise or assist the  Commission in 
the discharge of its  responsibilities. 
In other words, the advisory part of 
the work will be  d«narcated from 
the executive part of the work.  For 
the advisory part of  the work the 
body that will be responsible will be 
the Board that we have now men­
tioned in this Bill and for the execu­
tive part of the work the Commission 
will be charged with that responsibi­

lity.
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Then, with regard to village indus­
tries which will come within the pur­
view of this Bill, it has been men­
tioned in the Schedule to the Bill that 
about 13 or 14  industries—I do not 
exactly remember the number now— 
will be covered.  It may be asked, in­

deed as the Board at one time had 
suggested,  why  certain other indus­
tries need not be included in the list 
of village industries.  In order to keep 
the position  somewhat flexible' the 

Government  have  provided in this 
Bill for inclusion of  other industries 

if it became necessary under clause 

3  (1)  of the Bill.

With regard to finances  I would 
like to say only one word.  The funds 
for the Commission shaU be provid­
ed by Government at the commence­
ment of the financial year; that is to 

say, funds that will be made avail­
able to this Commission under this 
Bill will be voted by this hon. House 
just like other  allotments of funds 
have to be voted for other depart­
mental activities of the Government. 
Every year the Government will have 
to come before the House to decide 
as to what will be order of funds that 
will be made available for this Com­
mission in  order to  dischLrge its 
responsibilities.

In passing I may say  that during 
the last three years, every year there 
has been increasing  allotments  for 
khadi and village industries in  the 
budgets.  Now it is of IJie order of, I 
think, about Rs. 5  crores or so per 
year—̂I am not quite sure of the ex­
actness of the  figure.  Some 3 years 
ago it was much less and it is on re­
cords that in the future years, dur­
ing the Second Five Year Plan, the 
amoimt that will have to be allotted 
to this Commission  for this purpose 
of khadi and village industries will 
have to be much higher.  Already we 
have sanctioned a  scheme for  the 
introduction of 75,000 Amber Charkhas 
over which an  expenditure of the 
order of Rs. 4 crores will have to be 
incurred during 1956-57.  Tf this pro­
gramme which we have taken up for

1956-57 for Amber Charkha proves a 
success, as I indeed  anticipate it to 
be a success, we will have to provide 
larger and larger  amounts in  the 
remaining years of the  Second Five 
Year Plan.  So we have to vote quite 
a decent bit of amount for this pur­
pose every  year.  But my  present 
point is that  whatever amount we 
decide to allot to the Khadi and Vil­
lage Industries Board and the Com­
mission  under this  Bill, that will 

have to be discussed and voted upon 
by this hon. House, and this Com­
mission can spend funds only with­
in the limitations of the amount sanc­
tioned by Parliament; in other words, 
the Commission shall be competent 
to spend only within the sanctioned 
budget.

The Bill also provides for making 
rules for certain purposes and  the 
Commission shall frame  regulations 
for certain other purposes with  the 
prior approval of the Government

One other aspect I would like to 
mention, and that is very important, 
is as to what is the extent of control 
by Government over the functioning 
of this Commission and the Board. A 
close study of the  provisions of the 
Bill will show that  certain powers 

necessary  for  eflRcient and smooth 
day to day functioning will be con­
ferred on the Commission.  But the 
overall control will vest in the Gov­
ernment.  For instance,  clause 13 of 
the Bill provides that the Commission 
will have power to  make appoint­
ments to posts tmder it except that 
no person whose honorarium or the 
minimum salary exceeds Rs. 500 per 
month shall be  appointed  by the 
Commission except with the previous 
approval of the  Government.  Only 
the other day, when a particular as­

pect of the Life Insurance Corpora­
tion, which has come into existence 
from today, was raised, certain hon. 
Members gave expression to certain 
misapprehensions  about these Com­
missions and  Corporations walking 
away with the loaf in  their mouths 
and doing eversrthing  according to 
their whims and fancies, and that tb»
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Government  were  nowhere in the 
picture, or sotnething like that.  In 
order to see that such a thing does 
not happen, the  Government have 
reserved these  powers of appoint­
ment carrying a salary of more than 
Rs. 500 per month with them in  the 
sense that such appointments should 
come before the Government for ap­
proval, before the  appointments are 
finally made.

The House may also note that this 
is what we have done in the various 
articles of association of various com­
panies which we have brought into 
existence in our country  during the 
last four or five  years.  Under the 
Companies registered under the Com­
panies Act, it has  been mentioned 
that for appointments  with salaries 
over a particular amount specified in 
the articles of association, the pro­
posal should go to  Government and 
the Government’s  sanction and ap­
proval must be  obtained before the 
appointment is made.

Then, under clauses 18 and 19, the 
Commission will have full power to 
spend within the sanctioned budget so 
long as the expenditure is covered by 
a specific provision in the budget ap­
proved by the Central  Government 
But  the  Commission wiU have  no 
powers to make reappropriation from 
the head Xoan’ to any other head or 
from the khadi budget to the village 
industries budget or vice versa, ex­
cept  with the previous approval of 
the Central  Government.  So, the 
Government have retained the overf­
all power and control.  For example, 
clause 15 of the Bill runs as follows: 

“In the discharge of its func­
tions imder this Act, the Com­
mission shall be  bound by such 
directions as the Central Govern­
ment may give to it.”

So, the Government have reserved 
this general power to  themselves, 
under which the Government may at 
any time issue directions to the Com­
mission in order to carry out certain 
things.  The existence of this provi­
sion does not mean that the Govern­
ment will go on continuously exer­
cising these powers and interfere in

the day-to-day  administration and 

the work of the Commission or the 
Board.

Shri D. C. Sharmft  (Hoshiarpur): 
The idea is that they will never ex­
ercise that power.

Shri K. C. iteddy:  I do not know.
Possibly, if the hon..  Member had- 
been entrusted with that power, he 
would not exercise it at all.  But the 
Government,  which  knows its res­
ponsibilities. will certainly be on thê 
watch and look-out and exercise that- 
power of interfering or giving direc­
tions only when it becomes absolu-- 
tely necessary.  They will not exer­
cise the power in such a way as Uy 
create an impression  that Govern­

ment are always treading on the toes 
of the autonomous bodies which they 
have brought into existence in order 
to cut red-tape, in order to avoid delay 
and thus give certain amount of free­
dom for the  Corporations and Com­
missions so as to  achieve results.  I 
think if the hon.  Members  would' 
read Mr. Appleby’s report, they would̂ 
appreciate this point.  I hope theŷ 
would have read it, but I would in­
vite them to read it over and over 
again.  Though the hon.  Members 
may not be in full agreement with 
all that Mr. Appleby has said in the 
report, the spirit or the approach of 
the report' is that we  must resort 
more and more to the delegation of 
powers and see that the powers are 
exercised at varioiis  levels.  /After 
delegating those powers, we should 
not be too ready or too  willing ta 
exercise too much of control over the 
authorities who exercise the delegat­
ed powers.  Thus, we  wiU achieve 
better and quicker results in all our 
activities.  That is the spirit and the 
approach that we should follow to­
wards this problem.  -

I would like to say—I have already 
said it in a way—that by the estab­
lishment of this statutory Conunmis- 
sion, the  responsibility of Govern­
ment to Parliament  will not cease 
altogether.  It will certainly, however̂ 
be shared  adequately  by the Com­
mission which will have the execu-̂ 
tive power.
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Thai, I would like to mention some 
other  features of this Bill.  Under 
clause 22, the Commission shall main­
tain the accoimts in such manner as 
may be prescribed by Government. 
The accoimts shall be subject to audit 
l̂y the Indian Audit Department, and 

the accounts shall be certified by the 
Comptroller  and  Auditor-General. 

The  accounts, as  certified by the 
Auditor-General,  together with the 
Audit Report thereon,  shall fee laid 
on before each House of Parliament. 
That means that the activities of the 
Commission and of the Board will be 
made known to  Parliament throû 
their reports every year.  The ac­
counts part of their work will also 
be placed before  Parliament every 
year.  The  Commission  will  have 
to present its report to the Govern­
ment and the Government in their 

turn will place the  report on the 
working of the  Board  and of the 
Commission before Parliament every 
year. It means that every year this 
House will be  seized of the main 
lines on which this Commission has 
functioned during the year under re­
port, how it has been able to spend 
the amounts, what results have been 
achieved and what amounts, if any 
have lapsed and so on.  The report 
will make clear as to what activities 
of the Commission have been handi­
capped for want of sufficient funds. All 
these aspects, along with the Audit 
Report of the Comptroller and Audi­
tor-General, will be  placed before 
each House of  Parliament at about 
the time, I hope, when the Parliament 
îll be called upon to  sanction  the 
amoimt necessary  for the Commis- 
•fiion. So, it is apparent that the over­
all control of this House—the Parlia­
mentary control—̂ will be assured and 

it will be exercised.

A'̂c'he':’ important thing I would 

Ll:j to refjr to in this connection is 
this.  The  Members  should have 

’noticed that I have  given notice of 
certain  amendments  to this BilL 
Most of them are only verbal amend- 
«ients of which I need not say any- 
t̂hing.  But there is one  important 
amendment to which I  would invite

the attention of the hon. Members.  It 
is to the effect that a Financial Advi­
ser should be  appointed in order to 
keep in touch with the activities of 
the Commission and to see that the 
funds are dealt  with in a  proper 
manner  according to the  financial 

rules and procedures, etc.  The am- 

endmeit is as follows:

Page 2—
after line 32, insert:

“5A. Financial Adviser of the Com-­

mission.—
The Central Government shall ap­

point a person, not being a member, 
to be the Financial Adviser to the 

Commission.”

This is a very important amend­
ment, and this amendment has been 
given notice of after a good deal of 
discussion with the Ministry of Fin­
ance.  When it was realised that this 
Commission will have to  deal with 
the funds to extent of  crores and 
crores of rupees during the years of 
the second Five Year  Plan, it was 
considered very essential, apart from 
the other safeguards which we have 
already incorporated in the Bill, that 
there should be an additional safe­
guard of the kind that has now been 
suggested by this amendment.  The 
amount that has been set apart for 
khadi and village  industries during 
the second Five Year Plan is. I think, 
to  tha  extent  of  about  Rs.  70 
crores.  It is about Rs. 15 crores or so 
for khadi and about Rs. 48 crores for 
village industries.  If  the  Amber 
Charkha programme of the order of 
rupees that we have in view and if 
it is ultimately sanctioned, during the 
Five Year Plan, the total amount that 
will be involved would come to the 
order of Rs. 200 crores.  So. if this 
Commission which we are now going 
to create will have to deal with this 
much amount, it is absolutely essen­
tial not only for Parliament to retain 
the ultimate control over the affairs 
at this body, but it is essential that 
the Ministry which is responsible for 
the proper fimctioning of this Com­
mission should have within its struc­
ture, and the Commission itself, with­
in its own organisation, should have
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enough flnandnl checks and counter­
checks in Older to ensure that  the 
amounts f̂ ch are  allotted by Par­
liament for the  development of the 
khadi and village industries are spent 
in the proper manner  according to 
the well-known  financial  rules and 
regulations.  That is  why we have 
decided to appoint a Financial Advis­
er who will be  in  constant  touch 
with the activities of this Commission 
and whose responsibility it will be to 
guide the  Commission in regard to 
the financial aspects of their working.

I do not think I need take the tim̂ 
of the House more at this stage.  I 
have got several other points to which 
I have to invite the attention of the 
hon.  Members.  I shall  watch the 
lines on which the  debate proceeds 
and the points  raised by the hon. 
Members.  Then, it will be my en­
deavour to cover those points in the 
course of my reply.  For example, I 
could have indicated—I need not an­
ticipate; I shall' await the  comments 

of  the  hon.  Members  and  then 
try to corer those points.  If I begin 
to anticipate, I may take more time 
than I myself intend to take.  I will 
resist that temptation.

Finally, I would say that it is very 
necessary to set up an apparatus or 

organisation  which  would  be of 

a  nature  that  could  produce 
results  in  the  sphere  of  village 
and cottage  industries.  As I have 
already indicated, a  statutory body 
of the kind that we have  contem­
plated in this Bill is the only mecms by 
which we can galvanise our develop­
ment programme in regard to these 
industries.  It  has  been  borne out 

by  experience  during  the  last 
few years, that in respect of indus­

tries, whether major  industries or 
smaller industries, the  setting up of 
corporations or the  setting up of 
companies under the Companies Act 
or the setting up of a Commission of 
the nature that we have contemplat­
ed in this Bill, with a certain amoimt 
of autonomy, not merely  autonomy 
on paper, but  really  autonomy in 
their functions, with a sort of overall 
supervision and control by the Gov­
ernment and,  of  course,  overall

control of Parliament, within certaim 
well known  limits  established by 
convention or otherwise, is the best 
way of achieving some results.  If 
I may speak from my experience ou. 
the administration of  firarious com­
panies registered under the C(»npa- 
nies Act in the last 4 or 5 years,  I 
can say without  hesitation that the 
establishment of companies under the 
Companies Act for the  management 
of the Sindri  Fertilisers or for the 
management of the Shipyard or  the 
D.D.T. factory or the Penicillin fac­
tory or other  factories which are 
imder the control of the Ministry ci 
Production, the system that we have 
adopted, by and large, has been suc­
cessful and has yielded good results. 
The autonomy that we have given to 
these bodies has not been of an illu­
sory nature.  I can tell hon. Members 
that during the last four or five hours, 
in the course of the administration of 
these various  companies imder  the 
Ministry of  Production, there have 
been very rare  cases in whicĥ-of 
course, my hon.  friend Shri D. C. 
Sharma may say that it has been a 
case of not  discharging  one’s duty 
properly or satisfactorily or I am per­
haps importing more into his remarks

Sbri B. S. Mnrthy: That is only a 

professorial way of sajring.

Shri K. C. Beddy; We have Imping­
ed on the autonomy that  we  have 
deliberately given to these companies, 
that by working on those lines they 
can produce worth while results. But, 
at the same time, I wish to say that 
the Government will keenly watch the 
working of these companies.  I do not 
want to say how we  are  watching 
because it will take  time.  We  get 
copies of the agenda, minutes of the 
Board meetings, one of our  officials 

will be on the Board, either the Secre­
tary or the Joint Secretary  is  the 
Chairman, the managing directors are 
appointed by the  f̂kDvemment  and 

directly or indireAy we are keeping 
In close touch with the working of tlje 
companies. I can assure hon. Members 
that in cases where it really mattered, 
where policies were involved, either 
production policy or flrvgnrinl policx
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or mariceting  policy  or  recnidtment 
policy, Government have not hesitated 

to come into the picture, not  neces­
sarily by giving directives under article 
number so and so ol the Articles  of 
Association, but by gentle pressure or 
persuasion, by saying the right word 
at the right moment, and make them­
selves felt wherever it demanded. This 
is how we are functioning.  I refer­

red to the broad aspect because the 

main principle behind this BiU is the 
one that I have been enunciating these 
few minutes.  The main principle is, 
create a commission,  create  a /body, 

give it the maximimi  autonomy,  at 
the same time," safeguard your powers 
of overall control and see  that  the 
moneys  are  spent  in  the  prop̂ 
manner according  to  the  finar:cial 

rules and regulations  We have made 
this provision in this Bill. Give them 
the maximum autonomy in order  to 

achieve results and leave them to them­
selves. This,  in  brief,  is  the  main 
principle underlying this Bill.

I h(̂e I have carried convic*tlon to 
the mind of hon. Members, even if any 
one of them had any doubt about this 
matter̂  It is time that we make this 
experiment. We may treat this as an 
experiment  We shall see how  this 
works.  Nothing  is  final  in tiiese 

matters.  We consider all  these  as 
experimentŝ  This is an experiment 
which is worthy.  If we  succeed  in 
this, we can take it as the model for 
other industries.  If we do not succeed, 

if we find shorteomings or if we notice 
certain aspects which require to  be 
rectified or corrected, we  shall take 
note of them and do the proper thing 
at the proper time.  I commend  this 
Bill not only to the attention of hon. 
Members, but also for their  accept­

ance, I hope, imammouslŷ  I find that 
no amendment has been given notice 
of by hon. Members.  That means, I 
supposê that  they  find  it  almost 

perfect.

Some Hon. Members: No, no.

Shn K. C. Reddy: I do not know. 

If thei« are any am̂ dments. it after 
lieartDtf  Members, we  find  that

they are of a  nature  which  would 
improve the Bill,  I  shall  ŵcome 

them.  If they are  not  of  such  a 
nature, I shall submit, at the  proper 
time, that  the  amendment  is  not 

acceptablê  I do not think I need take 

more of the time of the House. I move 
that the Bill be taken into considera­

tion.

Shri Jhunjhiinwala (Bhagalpur Cen­

tral): May I put a question for clarifi­

cation? Apart from the  object  that 

Mahatma Gandhi had with regard to 
this Khadi Board, what is the parti­
cular  object  of  this  Commission: 
whether to give employment to  the 

people and if so whether it would be 
successful and whether the products of 
these village industries and khadi will 
ever be able to compete with the mill 
industry or handloom industry or any 

such product of the kind, and If not 
so, what, after all, 19 the object of this 
and how these products will be dis­

posed off?

Mr  Depnty-Speaker:  Perhaps,  the

hon. iwiinister has already said that he 
has reserved certain  thmgs  to  be 
answered later. If the hon. Member 
makes his point, he will answer them.

Motion moved:

“That the Bill to provule for the 
esteblishment of a Commission for 
the development  of  khadi  and 
village Industries and for matters 
connected therewith, be taken into 

consideration **

Shri B. S. Morthy: What Is the time 

allotted?

Mr. Deputy-Spcaker: As we proceed 

with the discussion we shall see.

Shri D. C. Sharma: I welcome this 
BiU.  I welcome also the very detailed 
and convincing exposition of this BiU 

which the hon Minister of Prodiactlon 
has given, but I  cannot  understend 
one thing, and it is this, that the Gov­
ernment of India has developed a new 
craze, and that is the craze for creating 
any number of commissions......

B. S. Murthy; torporatioos.



Shrl D. C. 'fiharma:.......and coipora-

tkms of aU kinds and lor aU purposes.

Shri Uabfai (Kaira North): That is 

your fupport?

Dr. Suresh Chanite (Aurangabad):

That is why he is welcoming Jt!

Shrl D. C, Sharma:  This is a new
fad and of course like all fads it has 

to be tried and after trial we shall find 
out whether this is working well  or 
not But I want to know why we are 

going at this break-neck speed so far 
as the formation of these commissions 
and corporations is  cf.*ncemed.  I do 

not want to sit in judgment upon the 
commissions and corporations which 
are nm by this Ministry or that Minis­
try.  As a Member if the  Estimates 
Committee at one time and as a Mem­
ber of the Public Accounts Committee 

now I have a lot of things to say about 
the working of these commissions and 
corporations, but I do not want to go 

into those details,  because  whatever 
you may say, for  village  industries 
and for a thing which is meant for the 
consumption of the common man the 
best method is not a corporation or a 
commission.  The best method for that 
is decentralisation as it has been advo­
cated by the Father of the Naticai, 
as it is being advocated by  Acharya 
Vinoba  Bhave  and as it is  being 
advocated by so many persons  who 
are very intimately connected  with 
this.  But instead of introducing the 
principle of decentralisation, we are 
practising over-cenralisation,  with a 
vengeance, and I know that the pro­
blems the solution of which we have 
at heart and the solution of which is 
as dear to the hon. Minister as to 
any one of vs, will not be solved in 

this way.
Again I would have thought that 
the Minister should have set up an 
organisaticm  which  should  have 
begun with the village  Panchayat,
0 led up to the district level, then led 
up to the State level and then led 
up if possible to the Central level.  I 
would say that in a matter like this 
the Centre should not have anything 
*0 do.  This should be done  at  the 
State level.  This is my honest and 
considered  opinion.  The  Centre
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should not have all the things  to 
itŝ . but it should  leave  certain 
things to the States, and I think a 
thing of this kind should have been 
left to the States.  The Centre should 
not set up a commission of this kind. 
Therefore, my first point is this, that 
for the development of the  Khadi 
industry and for the development of 

the village industries we do not need 
the Centre so much as the States and 
I believe that the Centre should dele­
gate all its powers to the States be­
cause if the Centre is to do this I 
think these  industries  would  not 
come up to that level of development 

that we all desire.

My second point is this.  What is 
the good of having  this  composite 
corporation or  commission?  It  is 
called the All-India Khadi and Vil­
lage Industries Commission Bill.  In 
the interests of efficiency, in the in­
terests of the consumer, in the inte­
rests of the wellbeing of the people 
who are connected with these indus­
tries, I would say that if we wanted 
to have a commission  though I do 
not like a, commission of this kind 
for it, if the thing has to be put up 
with, if it is something  necessary 
without which you cannot do, there 
should have been two separate or­
ganisations to deal with these things. 
Khadi in itself has a significance and 
urgency and I should say an interest 
which demand  exclusive  attention. 
Khadi should not be tied to anything 
else.  Khadi should be kept sepaîte 
and apart from other things.  Khadi 
is going to give us a great deal  of 
employment potential, a groat  deal 
of hope for the resurgence of  our 
villages; Khadi is going to be basic 
among the village industries, Khadi 
is going to be the key-stone of our 
village reconstruction, I do not think 
that Khadi and  village  industries 
should have been tacked on like this. 
If the Minister wanted to have a cor­
poration or a commission—of course, 
I am not for a commission—I should 
have said there shotdd have  been 
one body to deal with Khadi  and 
another body to deal with village in­
dustries. What would be the result? 
On account of this  composite com-
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mission Khadi will not receive due 
attention and village industries will 
not receive due attention. Both will 
suffer. I can assure you both of them 
will not come up to that level  of 
growth  and  development  which 
every Member of this House and all 
the millions of inhabitants of India 
outside this House desire and wish 

for.

Again, I cannot  understand  the 
approach of our Ministers.  Jammu 
and Kashmir sets the example  for 
village industries.  It is the nursery 

villagas industries.  There  are  so 
many village  industries  there.  It 
flourishes on accoimt of these indus­
tries, but oiu*  Ministers,  whenever 
they bring forward a BiU, say that 
Jammu and Kashmir will be exclud­
ed.  I can imderstand if you exclude 
Jammu and Kashmir when there is 
something which has to do with ad­
ministrative  activities  or  political 
activities.  It is a part of India and 
the soonetr we admit it the better for 
us. What is the good oi bringing in 
Bills saying that these laws do  not 
extend to the State of Jammu and 
Kashmir.  It is only seme days back 
we had a Bill___

Shii  K.  C.  Beddy;  I am sorry to 
interrupt the hem. Member but  I 
would like to say now itseH that the 
State Governments will not be put 
out of the picture by the Khadi com­
mission or by this Bill. They  will 
continue to exercise their undoubted 
responsibilities in the sphere of Ihe 
development of Khadi and  village 
industries. Nothing  prevents  them 
from going full steam ahead  with 
their programmes. This is  only  by 
way ot an addition, by way of assis­
tance, supplementing their efforts.

(

Sliri D. C. Sharma;  What  I  was 
going to say was this.  I fail to \m- 
derstand the  logic  of  excluding 
Jammu and Kashmir. I agree that all 
the States will have to come in. You 
cannot avoid that.  It is not  saying 
something which is not on the cards.

which is not possible. It is there, but 

what I say is this, that Jammu and 
Kashmir which is the home of cot­
tage industries, where the livelihood 
of the persons depends on cottage in­
dustries and from where we get more 
or less models of our cottage indus­

tries, should not have been  exclud­
ed from this Bill.  After all, this is 
a Bill of an economic type,  whidi 
does not invite objection from any­
body, and I do not see any  reason 
why they should have been omitted.

Now, the Minister is going to have 
a commission,  and he says that the 
States wiU be called in.  Therefore, 
this commission will be not eui ordi­
nary commission but a super-commis­

sion which  will  advise  everybody. 
And, who will be its members? Three 
members, or at the most, five mem­
bers, are going to deal with this very 
important  problem.  This  kind at 
commission is something which wiM 
not be xmderstood by many persons. 
It is such a big thing, it is  such  a 

vast subject of national  importance, 
and it is going to be dealt with by a 
commission consisting of  three  per­
sons.  I do not know from where they 
will get these three or five persons to 
deal with these problems of great im­
portance, in all the villages in India 
and in all the cities of India. I do not 
know from where they will find these 
supermen to deal with these problems 
I think this is not something which k 
going to be acceptable.

Again, it has been  said that  this 
commission will be assisted by the 
All-India Khadi and Village  Indust­
ries Board.  Again, we find the same 
thing, namely the desire to multiply 
authorities, the desire to increase the 
number of boards, and the desire to 
increase the number of agencies. Why 

could the Minister not have had a 
commission or a board which could 
have combined both the functions, Itie 

advisory as well as the administrative 
functions?  After all, we have limited 
companies, private and public, and we 
have so many other things.  I do not 
think we separate the advisory fiuM-
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tions from the executive funcfions in 

their case.  But here, ws are going to 

separate the two things, and we are 

going to have a board for the advisory 
functions and a commission for the 

executive functions.

I would be failing in my duty, if I 
did not say that the advisory boards 
function only as decorative bodies. I 
am not sitting in judgement over any­
body, but the history of these advisory 
bodies is a history of which we can­
not be proud, and about which  we 
cannot be happy.  If the Minister were 
thinking along these lines, then  he 
should have come forward with  the 
proposal to constitute a  board or a 
commission or a corporation in which 
both the functions should have been 
combined. But at the very outset the 
Minister is introducing an element of 
advisory function on the one side, and 
the function of implementation on the 
other.  We know the baneful results 
of diarchy.

Shri B. S. Mnrthy: It is not diarchy, 
but it is triarchy, because the financial 
adviser also is there.

Shri D. C. Sbarma: I am coming to 
that.  Thank you very much.

It is not only that, but it is an ele­
ment of  division  of  responsibility. 
Division of functions which matter and 
functions which do not matter is not 
going to work to the good of  this 
country.  I thank my hon. friend Shri
B. S. Murthy for having reminded me 
of the fact that they are going to have 
a financial adviser also.

As a Member of the Public Accounts 
Committee, I have been in touch with 

some Ministries, and I have  come 
across those valuable persons who are 
the financial advisers in these Minis­
tries.  I know that while they perform 
a very useful function, and while they 
do  some  very valuable work, these 
financial advisers do not promote the 
efficiency or the working capacity of 
these bodies, as much as we  expect 
them to do.  I would, therefore, say 
that the whole set-up of this corpora­

tion, with three or  five  sup^m, 
with an advisory board, and with the 
financial adviser, is something, which, 

I fail to believe, is going to work for 

the advantage of the country.

Now, it has been said that the com­
mission shall meet at least once in a 
month.  You know. Sir, how the banks 
and  insurance  companies  transact 
business.  They used to meet  very 
often; sometimes, three times a week. 

But here, this commission which will 
be dealing with problems covering the 
whole of India wiU be meeting only 
once a month.  I do not know  what 
kind of electronic brain these persons 
would have, to discuss and to delibe­
rate and to decide on all these pro­
blems.

Mr. Depnty-Speaker; The ot>ligation 
is to meet at least once in a month, 
and not that the:̂  shall  not  meet 
oftener than that

Sfari D. C. Shamui:  You €tre right.
I thank you for this suggestion, but I 

may tell you that whenever you put 
down the words ‘at least*, the words 
‘at least’ become operative, and every­
thing else does not matter.

So far as appointments are concern­
ed, it has been said that no  person 
whose honorarium or maximum salary 
exceeds Rs. 500 a month can be ap­
pointed by the  commission,  except 
with the previous  approval of  the 
Central Government.  I  have  very 
strong views about appointments, and 
I think all of us have strong  views 
about the appointments, and I believe 

that where these  appointments are to 
posts of lower division clerks or upper 
division clerks or of any other cate­
gory, they should be made by a sepa­
rate kind of selection board, and that 
selection board should have some out­
sider to help it, so as to ensure that 
the appointments are made in a way 
which  will  inspire  confidence  in 
everybody.

You know. Sir, that in the Punjab, 
they have the Service Conmiission for 
appointing persons of high status, and 
they have also got the subordinate 
selection commission, so that persons 
for posts carrying  salaries  betweoi
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Rs. 50 and Rs. 150 can be  appointed 
by them.  Therefore, I would say that 
it will not be useful to give  blanket 
powers to this  commission in  the 
matter of appointments.

Of course, as my hon. friend  has 
pointed out, all the objects that are 
mentioned are valuable and  worth­
while.  I wish the Minister had told 
us what arrangements are going to be 
made for the training of the persons, 
what kind of research on raw mate­
rials and implements he has in view, 
and what steps eire going to be taken 
to have those implements, because, I 
know, we have been very deficient so 
far as the implements are concerned.

Again, I would like to know what 
arrangements he is going to make for 
the sale of these things, what organi­

sation he is  going  to  set  up  for 

conducting  research  in  techniqiues 
and  so  on.  The  most  important 
provisions of the Bill are  given in 
clause 14.  I would have been  very 
happy if the Minister had given us 

some blue-prints about the activities 
which he has described.

3 P.M.

Since we have not been given details 
about this, I feel that  though  these 
things wiU be done, they may not be 
done to the satisfaction of those per­

sons who are interested in this matter.

Agam, as I sajd in  the  beginning, 
they are going to have two funds, one 
fund for village industries and  one 
fund for khadi.  If the funds are going 
to be separate and if the functions are 

going to be separate, I do not see any 
reason why they  should  have  one 
single Board to deal with these.

I have read the  Schedule on page 
10 and I And that it offers a great deal 
of scope for the development of vil­
lage industries.

Shri Shree Narayan Das (Darbhanga 
Central): On a point of order.

Mr. Depnty-Speaker:  Is it a point 

of order about the spMch  that  is 
d̂ vered?

Shri Shree Narayan Das; It is wfth

regard to the consideration  of  thts 

Bill by this House.

Mr. Depnty-Speaker: Let the speech

be finished first.

Shri D. C. Sharma:  I  think  the

Schedule which is given there is quite 

comprehensivê  But,  as  the  hon. 
Minister has said, there  are  other 
village industries also which will  be 

included̂fh~lf. ’̂or instance, in  my 
constituency, wood work is  a  very 
good cottage  industry.  Wood  work 
used to give employment to at least 
some thousands of persons. This wood 
work industry should be included in 
it.

Again, there are other thmgs also. 
What I mean to say is that this Bill 
has a very laudable object  I think 

the whole House will  welcome  this 
Bill, but I am doubtful  whether for 
the achievement  of  those laudable 

objects the formation of this Commis­
sion will be helpful. But I woxild say 

that we live in a world of trials and 
if the hon. Minister wants to give a 
trial to this, he can do so.  But I for 

one know that this trial may not bear 
as much fruit as the  hon.  Minister 

expects.

Shri  Shree  Narayan  Das:  T̂e

point of order that I wanted to raise 
was this.  According to article 246 of 

the Constitution, Parliament has ex­
clusive power  to  make  laws  with 
respect to any of the matters enume­
rated in List I in the Seventh Sche­

dule, that is, the Union List.  Accord­

ing to clause (2), Parliament has also 
got power to legislate on matters enu­
merated in List HI, that is, the Con­
current List.  ‘Industries’ in  general 
appears as item 24 in the State List. 
It says: ‘Industries subject  to  the 
provisions of entry 52 of List T. Item 
52 in List I  says:  ‘Industries,  the
control of which  by  the Union is 

declared by Parliament by law to be 
expedient in thi» public Bo
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unless th« confrol of khadi and village 
industries are declared by Parliament 
by law to be expedient in the  public 
interest, this House has got no legisla­

tive power with regard to khadi and 
village industries. ''  =  ^

There is another item in the State 
List, with regard to production, supply 
and distribution of goods. There some 
power has  been given to the  State 
Legislature  unless it is covered  by 
item 33 of the Concurrent List.  Item 

33 of the Concurrent List also  does 
not include this industry, that is, trade 
and commerce in, and the produjctlon, 
supply and distribution of items cover­

ed in (a) to (e).  All these items do 
not include khadi and village  Indus­
tries.

Therefore, unless it is provided in 

this Bill that the control of khadi and 
village  industries  are  declared  by 
Parliament to be expedient  in  the 
public interest, this House has got no 
power to legislate on these industries.

Shri K. C. Reddy: At this stage, I 

would like to  say  only  this.  This 
House Is aware—and  doubtless you 
are also aware—of the  Small Scale 
Industries Corporation (An Hon. Mem­

ber: It is a statutory body).  My im­
pression is that it has been broû t 
into existence by an Act.

Slffi Jhnn̂iiiiwala:  Yes, it is an

enactment.

Sliri K. a Reddbr:  This  point  has 
been raised rather suddenly.  I would 
like to have time to consult.......

BIp. Deputy-Speaker: The hon. Min­

ister would like to get advice. Mean­
while, we will proceed with the discus­
sion.  Later on, I will also consider it.

Sfari K. C. Sodhia (Sagar): Is there 

not a khadi and handloom cess levied 
by this Parliament? From the cess of 
this cloth, we are having about Rs. 6 
crores every year.

Mr.  Depaty-Speaker: That  is a
different thing.  We cannot go on in

general terms, unless we point to aaam 
Item in this Union T̂st.

Dr. Saresh Chandra: The object of 

the BiU is laudable. As the hon. Minis­

ter has said while moviî  for con­
sideration  of  the  Bill,  Mahatma 
Gandht laid great emphasis on  the 
question of the dĉ ôpment of khadi 

and village industries. Therefore, afto* 
India  became  independ̂t,  it  wai 
incumbent on the Government to d* 
everything possible to develop khadi 

and village industries.

I also agree with  hjm—everybody 

in this House will  agree—̂that  for 
Gandhij} khadi was not a matter  of 

business or a matter of giving employ­
ment to some people, but it  was a 

matter of faith.  Those of us who have 

had  the  privilege  oi  being  wlft 
GandhXji or knowing his Noughts and 
his mind, know very  wdl  that  He
always  considered  spinning  as a 
matter of faith  and  he  also  said
several times that khadi  was  evem 
more important to him than perhaps 

political independence.

Sluri Jbmilhimwala: What  is Hbm
meaning of ^matter of faith?’

Dr.
faith.

Surerii Chandra:  Faith  means

Sbri Jlmnjhimwala: There must be 
an object in having faith.

Dr. Snresh Chandra: He must have 

faith in order  to  understand  the 
meaning of faith.

Shri Jhanjhanwala: So I have faith 

in him.

Dr. Saresh Chandra:  I thank him 
Gandhiji had faith in  God,  he had 

faith in trulth and he had faith ip the 
millions of our coimtrymen. That was 
why he considered khadi also a matter 

of faith, because he thought tliat it 
would give them not only employment 
but also create some kind of qpiritual 

resurgence in them.  That was how



52̂7 AU-India Khadi  1 SEPTEMBER 1956 and Village Industries
Commission Bill

5238

[Dr. Suredi Chandra] 

he explained It to the people.  It is 

possible that we may not agree with 
him, and we did noi agree with him. 

It is true that we did not have faith In 
all what Gandhiji had expounded.  I 

agree. That is why I want to say here 
that when we talk of Gandhiji and 
present this Bill here for considera­

tion, there is some kind of inconsis­
tency in this, because Gandhiji did not 
believe in all these Commissions and 
also that khadi should be made some 
kind of business.

I am also coming to the point raised 
by Shri Jhunjhunwala, Gandhiji did 

not think of khadi in terms of compe­
tition with other mdustnes, mill indus­
tries and. others. Gandhiji had his own 

ideas.  Now we are thinkmg in terms 
of development  of  industries,  the 
development of heavy industry  and 

we also want to catch up with some 
foreign countries, who have  already 

made some progress in industrialisa­
tion and I think it is a little bit hypo­
critical for us to think of  khadi  in 

terms of business.  Therefore, I have 
not been able to iicderstand the exact 
purpose of establishing a new  Com­
mission for development of khadi and 

village industries.

Even before India became indepeii- 
dent, the All India Spinners Associa­
tion existed and later  some  Board 
existed which functioned very well in 
the villages. Khadi was a source of 

employment to the people  and  we 
know that it was also being thought 
of in a competitive way.

I come from an area where we had 
some  village  industries.  Gandhiji 

himself had given  thoi;ght  to  the 
development of some of  the  village 
industries in my area.  He had deput­
ed one gentleman to devote his whole 

life to  that  work—development  of 
hand-made paper and the development 
of local industries.  There was also a 
Board for the  development  of  the 
village industries.  But after that had 
been constituted nothing much percep­
tible in the way of development has

been done.  Therefore, I entirely agree 

with  the  previous  speaker,  Shri 

Sharma that it is becoming a sort of 
fashion to bring in legislation here in 

this Parliament to establish commis­

sions eind  corporations.  I  have  no 
quarrel with the establishment of cor­
porations or commissions if they are 
absolutely necessary.

In this Bill which has been brought 
before this House the hon. Minister 

has made in a very able maimer an 
exposition of the need for this kind of 
commission. I have not been able to 

imderstand fully the need for such a 
commission.  The All India Khadi and 
Village Industries Board exists there 
already.  The function of this Board 
Las been pointed out to be advisory. 

And, they want the establishment of a 
commission for the sake of execution.

Between the stage of  Introduction 
and  this  consideration  stage,  tlie 

Karve committee was  appointed  to 
which a reference was also made by 
the hon. Minister. That Karve com­
mittee thought that the development 
of Khadi and the village  Induetries 
should be made through departmental 
agencies at State and Central levels 

because of the great importance which 
has been attached to that during the 
First Five Year Plan and also in the 
Second Five Year Plan. About Rs. 70 

crores have been  nllott̂  for  the 
development of these industries.  Bi:;|t 
the Government have not thought fit, 
at the moment, to accept the recom­
mendations of  that  committee  and 
hence they have come forward with 
this idea of a commission. As I have 

said earlier, I do not find any need 
for such a  commission.  Of counse, 
there is some need for some kind of 

control.  I do not  agree with  Shri 
Sharma who spoke  before me  that 
there is absolute need for  decentra­
lisation at this  moment and that we 

are having over centralisation. I led 
it is necessary to have some kmd of 
control at the Centre though there is
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1h« State responsibility and there are 
Advisory Boards at State levels But I 
doubt whether this kind of commission 

which will have power concentrated 
In the hands of a few people will, in 
any way, help the  development  of 
khadi and village industries.  If we 
want some kind of control at Central 
level, even now Government have got 
sufficient authority and certain power 

can also be vested in  these  Boards, 

which can fimction more  effectively 
6ven from the financial point of view.

I,  therefore, hope that  Government 

will consider this a little more  care­
fully and then bring in such legisla­
tion.

Shri B. S. Mnrthy:  Mr. Deputy-

Speaker, I welcome tiiis Bill.......

Shri T. B. Vittal Rao (Khammam): 

Really!

Panfit K.  C.  SharM  (Meerut- 
South): But do not welcome the ob­
ject!

Shri B. S. Mnrthy: -----because the
object of the Bill, as has been stated, 

is for the proper development of khadi 
and village industries.

Shri Jhonjhiinwala: But subject to 

the provisions of the BilL

Shri B. S. Mnrthy: But this object 
is not found in the body of the Bill. 
1 am welcoming the object but not 
the provisions of the BilL

In this connection, as the hon. Min­
ister has already spoken about Mahat­
ma Gandhi’s initiating khadi and with 
my friend Dr. Suresh Chandra saying 
that Gandhiji took it as a matter of 
faith, it is better to see how and when 
Gandhiji introduced khadi into  the 
constructive programme which  was 
successful  under  his  leadership. 
Khadi was introduced as a  symbol 
for nascent revolutionary India.  In 

those days everyone was anxious to 
dress himself  in  foreign  fabrics.

Wherever Gandhiji went he had seen 
people  in  very  superfine  clothing 
which had come from other parts of, 
the world; not only that, but also in 
a nimiber of fashions.  He also saw 
the village weaver and spinner going 
about begging from door to door for 
his existence.  Therefore,  Gandhiji 
achieved a very important objective 
by introducing khadi for giving full 
employment  to  the  spinners  and 
weavers. - By that means,  Gandhiji 
revived  an  almost  dead  industry. 
Later on he introduced a number of 
other industries. Gandhiji was careful 
to separate khadi from other indus­
tries.  If I remember correctly, two 
Boards  were  at  Wardha—the  All 
India  Spinnejs  Association  entirely 
in  charge  of  all  tyi>es  of  khadi 
to  be  produced,  including  the 
very fine khadi,  known as  Pondur 
khadi,  which  is  a  rare  tjT)e  of 
khadi  produced in Andhra,  and in 
respect of other  industries  such as 
paper-making, gur-making and even 
village tanning, Gandhiji had another 
Board constituted known as the All 
India Village Industries Board.  When 
Government took up the  work  of 
spreading the work of  these  two 
Boards, tiiey have combined them into 
the All India Khadi and Villaga In­
dustries  Board.  This  Board  has 
been  functioning  for  some  time, 
but  the  work  of  the  Board  has 
not  been  sufficiently  encouraging.
I  shall  not  be  taken  to  task  by 
any  member  of  the  Board  for 
having  said  this.  The  very  in­
tention  of  bringing  forward  a 
Bill  like  this  is  an  indication 
that  the  Board  as  it  is  consti­
tuted  and  has  been  working,  has 

not been a success.

Now, a bill  has, therefore,  been 
brought  before  the  House,  bifur­
cating  the  deliberative  fimctions 
of  the  Board  and  giving  the
executive  part  of  the  work  to
the  Commission.  I  would  like  to 
know  whether  the  Commission,
the  Board,  the  Financial  Adviser 

and  others  who  may  come  into
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the  field  will  accelerate  the  work 
of the Board or will hamper the work 

of the Commission.  In a  matter 

like  this,  it  is  always  better  to 
know  the  intention  of  Gandhiji 
in  trying  to  step  up  khadi  and 
village  industries’  production. 
Gandhiji  was  averse  to  centra­
lisation.  He  had  been,  day  in 

and  day  out,  talking  about  de­
centralisation.  After  all,  the very 
expression  **Khadi  and  Village In­
dustries** ' indicates  that  it  is  a 
thing  to  be  done  in  villages.  A 
Commission  sitting  here,  a  Board 
holding  its  meetings  in  Wardha 
-or  a  Financial  Adviser  sitting in 
the  North  Block  will  not  do 

much  to  step  up  production  as 
far  as  village  industries  and kha­

di  are  concerned.  Therefore.  I 
fail  to  understand  why  the  hon. 
Minister,  who  has  been  himself 

a  very  noted  constructive  worker 
before  he  took  up  the  reins  of 
Chieff  Ministership  of  Mysore........

Shri K. C. Beddy:  Even now.

Shri  B.  S.  Murthy:  If a Mem­

ber  of  Parliament  himself  is  not 
able  to  devote  sufficient  time  for 
constructive  work  if  he  is  to 
take  sincere  and  real  interest  in 
the  work  for  which  he  has  been 
sent  here,  I  am afraid  the  Min­
ister  shall  have very  little time
left  for  such  work.  Therefore, 
the  Minister’s  assertions  must  be 
taken  with  a  pinch  of  salt.  1 
consider  that  this  sort  of  lop­
sided  organisational  activity  of the 
Central  Government  must  be  put 
into  a  test  tube.  Corporation after 
Corporation  and  Commission  after 
Commission r̂e being  held  out
to  the  public  and  they  say  '*We 
want  to  do  this  work  in  a bet­
ter  way  and  therefore  the  Cor­
poration  is  coming  or i.the  Com­

mission  is  coming”.  A  magician 
puts  his  hand  in  his  pocket  and 
shows  something  and  says  "*Here 
is  some  new  object,  kindly  see

and  be  appreciating  it”,  and  in 
the  same  manner  the  Centrsl 
Government  is  thinking  of  hav­
ing,  as  the  Minister  has  stated, 
the  Sindri  Corporation  and  so on 
and so forth.  Therefore, this is one 

more of the magical objects that are 
to be given to the Indian public.

About the constitution of the Com­
mission, it is stated that there will he 
not less than three and not more 
five m b̂ers; again there is the Fin- 
ancîl Adviser; the Commission may 
consult the Khadi and Village Indust­
ries Board; all these things indicate 
that there is some lacuna which either 
the Ministry or the Minister 
were not able to look into and rectify. 
The Minister himself has stated that if 
Amber Charkha is to be given full 
play, Rs. 200 crores  wiU be neces­

sary in tiie next five years.  This 
amount, together with Rs. 15 crores 

already ,allotted, will make up Rs. 
215 crores, which has to be expended 
on khadi in the next five years.  If 
such a huge amount is to be entrusted 
to a Commission, I think more care 
should have been taken in consider­

ing whether a Commission or an exe­
cutive officer directly  under  the 

Ministry, with the  Advisory  Board 
guiding him as well as guiding the 
Ministry, would be better.  I am afraid 
that Commissions are always a hind­
rance as Corporations are sometimes 
being blamed with more dilatory tac­
tics than directives to be  given for 
efficient executive work.

In this connection I do not want to 
go into the details of the Bill and 
take up every clause and criticise it. 
but on broad prinĉles I would like to 
say that the Minister should give more 
consideration to the provisions in the 
Bill, which at present do not go as far 
as the object stated in the Bill.  One 
thing on which I would like to lay 
emphasis  is  that  decentralisation 
should be the key-note of the Bill, but 
this is not found in it.
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English, he should be allowed to talk 

in his own language and it must be 

translated.  The  other members  of 

the Board should have the benefit of 

his eocperience.  That must be the 

main idea in constituting this Board.

The hon. Minister said thâ the State 

Ck>vemments will have their represen­

tatives on the Board.  Strictly speak­

ing, on a Board like this, the represen­

tation should be not State-wise  but 

industry-wise.  If every State has to 

send its representative, and also if in­

dustry-wise we have to give represen­

tation, I am afraid the number on the 

Board  may  swell  up to 40 or 50. 

Therefore, what I suggest is that ins­

tead of having State representatives, 

it is high time that  each  industry 

should be given representation.

Again, in many cases 

tion is given___

representa-

Shrl T. R Vittal Rao: For textile 

iiHlustry also.

Shri B. S. Mnrtliy: Textile indus­

try is not a village  industry,  and, 

therefore, Shri Vittal Rao might wait 

imtil I finish my say.  Let him have 

his own say later.

In  giving  representation  on  the 

Board, care must be taken to see that 

not only a theoretical expert but an 

actual worker who has been in the 

industry for years, who has  gained 

experience in the industry, is  given 

representation on the Board. If he is 

man who does not know English, he 

should not be denied the privilege of 

being on the Board.  As I have been 

stating, there may be an  expert  in 

hand-made paper or gur or tanning. 

There are many people who had gone 

outside India and  qualified  them­

selves and who come here and  say 

that they are experts.  But what is es ­

sential on a Board like this?  A villa­

ger who has been in this  industry, 

who has been working in the industr>\ 

who has suffered the ups and downs 

in the industry  shouM be brought 

as a member of the Board, and his 

advice should be soqght.  If he does 

not know the lingua Indica  or even

Always the Government comes for­

ward and says that it is an advisory 

body.  If the Government wants ad-, 

vice, why should not the Government 

issue a notification in the papers: ‘*We 

want the advice of experts on such 

and such a thing and so  they  may 

kindly send their advice gratis.**  By 

one such notification in  the  news­

papers, Govemmeit c  ̂get tons of 

letters bringing thpm the  necessary 

advice. It is a bureaucratic idea to raB 

it an advisory body. It should be giv­

en certain functions.  Advice  must 

not merely be taken by the right hand 

to be thrown out by the left  So, the 

status of such Boards must be increas­

ed and the advice given by  them 

must have a binding effect on  the 

Commission or the executive, what­

ever it may be.

These  corporations,  of late,  have 

become a very fertile field o? recruit­

ment for the officers* cousins by doẑis 

and nephews by half-dozens and ao 

on.  If any question is put here whe­

ther such and such corx>oration is giv­

ing representation to all the communi­

ties, fair and square,  the  Minister 

comes forward with the reply that the 

corporation is an autonomous  body 

and, as such, the Government has no 

control but that they expect these cor­

porations to give premier  F̂resenta- 

tion to all the communities.  This is a 

vague, evading and sometimes exas­

perating answer.  Every  coiporaticm 

which is responsible to the  Central 

Government or the State Government 

and which draws its sustenance from 

the Central fimds must give preference 

to the rules and regulations; it should 

adhere to the rules and  regulations
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laid down by the  Home  Ministry. 

Otherwise, it is a grave injustice to 

the individuals, if these rules are not 

observed in the matter of  appoint­

ment, promotions, seniority or other 

matters.

Therefore, I say that the Commis­
sion cannot employ  people  without 

selection by a committee.  It has been 

ŝted that, if an officer has to be ap­
pointed whose salary is  more  th.an  ̂

Rs. 500 per month, imder the rules, 

the commission has to come  to  the 
Central Government.  It is a  very 
large margin. What about people that

begin with Rs. 60 or 70 or 100 or 200 

or even 499.  They may appoint a man 

on Rs. 450 and within six months they 

may give him Rs. 550.  People krow 

how to by pass  such  limitations  as 

these.  Therefore, a small committee 

may be constituted for the  recruit­

ment of officials.  Rs. 265 croros are to 

be spent in the next five years. Lakhs 

of  people  should  get  the  benefit 

Hundreds of people will be appointed 

as kha<li inspectors or handicrafts ins­

pector? or supervisors and any man 

can be appointed and titied as an ex­

pert.  TTie Minister and the Ministry 

should take sufficient care to see that a 

committee is constituted and all re­

cruitments are made  through  that 

committee.  If there is any appeal, it 

may h* made to the Commission.  If 

necessanr, the Ministry also  should 

have powers to review  and  revise 

certain appointments.

Shrl  Veeraswamy  (Mayuram-Re- 

servedSch.  Castes):  Mr.  Deputy-

Speaker,  I  welcome  this  measure, 

though I do not agree with, and am 

opposê to, certain aspects  of  this 

measure.  We are living in an age of 

scienti«c development and technical 

progress and in an age ®f atomic ener­

gy and hydrogel bombs.  I wish that 

our cô mtry should progress industri- 

aUy ap4 scientiflcally.  I also  wish

that our coimtry should stand on a par 

with th« advanced, western countries. 

So, at the very outset, I would urge up­

on the Government to give up their 

backward mentality, this bullock-cart 

mentality, cottage mentality, oil lamp 

mentality and so on and so forth.  We 

must progress scientifically and indus­

trially and we must help our people 

to progress in every respect, without 

going  back to the stone age or the 

iron age.

I said at the outset that I welcomed 

this measure because in these days of 

unemplojnnent,  I  thought that this 

measure would help a large  number 

of people to be engaged in  certain 

industries which  would  give  them 

some livelihood to keep their body and 

soul together, not to enrich them or 

help them to progress and live a life 

of happiness and prosperity.  Mahat­

ma Gandhi, with all good intentions, 

said so many things which, I do not 

think, the Party in power has been 

following.  I remember he said once 

that-4ie has also written so  in  an 

article called Ĉonfessions of Faith— 

whenever he entered into a car or a 

train, he felt that he was committing 

a sin.  He has also stated that he be­

lieved in the wooden plough, which 

was in existence some five thousand 

years ago, and that the salvation of 

our people was in the wooden plough 

and the bullock cart  But, I do not 

think that those opinions and advice 

of Gandhiji have been taken into con­

sideration by the Government and the 

Party in power.  Therefore, it is rather 

unfortunate on the part of the Gov­

ernment to still think in terms of the 

cottage, charkha, hand-spinning, etc.

I now come to certain  aspects of 

this Bill.  In the schedule, certain vil­

lage industries have been mentioned, 

cottage match industry, cottage  pot­

tery industry, cottage soap industry, 

flaying, curing and tanning of hides
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and skins and so an hand-made paper,  they would continue to  be.  There-

manufacture of cane-gur and so  on.  fore, power-looms should be introduc- <

From the views which I have ezpres-  ed in the khadi industry.  Then only

sed, one can very weU understand that  there will be quick production of kha-

we must remove the word  ‘cottage*  di  cloth,

from the. Bill.  We can say ’small- 

scale industry*.  Why should there be, 

in  our  country,  cottages  still? Do 

you  want  to  perpetuate  the  cot­

tages  life  in  our  country  when 

we  are  in  the  midst  of  five year 

plans?  Thê first Five Year Plan has 

come to an end and we are commenc­

ing the second Five Year Plan. When 

we are establishing a welfare  State 

and a socialist pattern of society, why 

should we think still in terms of cot­

tages?  Are we not going to convert 

cottages into at least tiled  houses in 

the villages?  Does one think that we 

should carry on the Government with­

out helping the village people to live 

a life of happiness like the townsfolk?

Cottages should be converted into til­

ed houses at least and they  should 

become storeye<?. houses, flats and so 

on.  Therefore, I would suggest to the 

Government that instead of ‘cottage', 

they may use the words, ̂land indust­

ry*, *hand match industry', *hand q>ln- 

ning industrŷ and so on.

3.42 P.M.

[Pantoi Thakuh Das Bhabcava in the 

Chair}

Even in a palatial building, once can 

engage oneself in doing some hand­

work, and therefore, there is no infe­
riority attached to  any hand-work. 
So, the word ‘cottage’ should be re­
moved from this Bill.

Then, I would also urge upK>n the 
Government to introduce power-looms 
in the production of Khadi.  Power- 
looms wiU help the weavers and the 
sipinners to spin quickly and weave 
quickly and to think quickly.  They 
wlU become active and the production 
will be large.  If they are engaged in 
hand-spinning  and  hand-weaving, I 
am unable to imagine how backward

The next thing  I  want  to 

to  is  about  the  khadi  cloth  that 

is  now  being  produced.  The kha­

di  cloth  is  very  hard  and  it  is 

not durable.  The kind of khadi that is 

supplied to some Government staff like 

the postmen, chaprasi and  peons is 

not durable.  Further, it does not give 

a decent appearance to them; they are 

not smart  *nierefore, whether it is 

hand-spun and hand-woven or not, the 

cloth should be nice and neat  If any 

person, whether belonging to the Got- 

emment or other  activities,  wears 

khadi cloth, the cloth should look nice 

and decent  We are a civilised people 

and there is no use of wearing a gun­

ny-bag-like cloth.

Another thing that I want to bring 

tp the notice of the Government is that 

they should not be content with the 

passing of this measure and creating 

a Conunission and also a Khadi and 

Village Industries Board.  Hiey should 

see that the products and articles that 

are produced by the village industries 

end the khadi industry are purchased 

by the Grovemment  They should find 

markets for these  products.  Other­

wise. those who are engaged in these 

industries will not find markets and 

they will incur  loss.  Unless  these 

things are attended to, 1 do not think 

that the common man will be benefited 

in any manner by these-industries. Not 
only that.  The people who are engag­
ed in these industries should be help­
ed with money for running the small 
industries in the villages.

With regard to hand-made paper, I 
wonder  whether  the  Government 
would use the hand-made paper for 
administrative purposes.  How hard 
and thick they are? Nobody can write 
smoothly on such a paper.
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Shxi Nambiar (Mayuram); Are they 

like blotting-paper?

Shri Veeraswamy: They can bê Bc- 
hibited or be kept in exhibitions to 
show to the people that the people in 
the villages are given opportunities to 
make  hand-made  paper and so on. 
We must give up all these things.  We 
must  produce  very  nice and neat 
paper—not  this  hand-made  paper 

which is so hard and thick and un­
polished.

Sliri Nambiar: Such papers are re­
quired for some purposes. '

Shri S. V. Ramaswamy (Salem):

Is it blotting-paper that you are think­
ing of?

Shri Veeraswamy: I hope that Gov­
ernment would  consider my view­
points which I have stated with the 
good intenticm that our country should 
progress scientifically and industrially 
and  that  the  people  should  also 
become very civilised so as to stand 
on a par with the people in the far 
advanced cotmtries of tfie world.

Pandit K. C. Sharma:  Mr. Chair­
man, I whole-heartedly support  this 
measure, not because it will in any 
way revolutionise the production  or 
bring relief to the people, but because 
H is a new and very healthy way, and 
in the conditions prevailing in  this 
country, it is a very salutary provi­
sion for dealing with the question of 
unemployment.  It is a known  fact 
that over 18 million people are with­
out work or at any rate  they  are 
under-employed.  Generally, the em­
ployment that the  viUage-folk  get 
does not give them enough to lead a 
decent life.

There are two methods of getting 
on.  One is to get_oent per cent em­
ployment which is in direct contradic­
tion to the 4>rosperity of the country 
or the scientific progress of the country 
in one way.  We have to face a dilem­
ma.  One method is to give cent per 
cent emplojrment to our people in the 
villages, by  giving them  industries

to work upon,  by  creating  village 
markets and by creating village pro­
duction centres and thus do away with 
large or big industries and keep the 
standard of the people at a low level. 
This will naturally shut the door to 
progress, as it is taken to mean, in the 
scientific way.

There is another method, and  that 
is, to have more production  and  to 
develop great industries.  The result 
will be that we will have to face large 

unemployment.  In  the  western 
countries which are highly developed, 
the system is, the producer produces 
more and more, the unemployment is 
more and more, the social services are 
provided on a larger scale and if the 
people are unemployed,  the  State 
takes the responsibility and gives them 
doles during the period of unemploy­
ment.  If you have cent per cent em­
ployment as the objective, the only 
course open is a dictatorial  system, 
apart from the system which Mahatma 
Gandhi advocated.  If you  want to 
keep democracy running, you have to 
have a via media and this via media 
is provided by this measure.  It is an 
improvement upon ttie western system 
in that it preserves the human dignity. 
The man who lives on State help, re­
mains idle, imemployed and keeps on 
somehow.  He cannot  preserve  the 
dignity in him. He is demoralised; he 
is a loss to society; often, he turns in­
to a criminal.  In this scheme, he gets 
sustenance wages.  He can maintain 
himself in the village.  At the same 
time, he can pass on as a respectable 
citizen.  He can maintain the dignity 
of man in himself.  Therefore, it is an 
improvement in  the  socio-cultural 

structure of India of  tomorrow.  I 
daresay that it is a great thought and 
this thought has a great future.

I  find that much more should have 
been provided in the Bill, than is pro­
vided,  One question is, how can these 
village industries or khadi be develop­
ed, how can they be made in the shape 

and in the quantity  that  could  be 
marketed.  This can be done by de- 
centraOisation by having small units, 

by having trained people, good suptf-
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vision and control.  There is no such 
provision made whatsoever.  The only 
function of the Commission is,—clause 

14—(a) to plan and organise the trŝ - 
ing of persons engaged in the produc­
tion of khadi or in village industries;
(e) to maintain or assist in the main­
tenance of institutions for the develop­
ment of khadi or  village  industries;
(g) to promote and encourage co-ope­
rative efforts among manufacturers of 
khadi and persons engaged in village 
industries.  I beg to submit that these 
provisions do not go far enough  to 
give an acceptable or workable picture 
of things. You have to develop insti­
tutions at the village level. You have 

to train people to guide and improve 
them, you have to control and provide 
for a market.  It is a huge organisa­

tion that you need.  By giving  these 
very broad outlines, welcome as they 
are, the necessary  details  are  not 
there.  Not only necessary details, but 
detailed provisions as well  are  not 
there.  Because, what is essential in qp. 
organisation like this?  The first thing 
is, it should be decentralised.  That an 
institution of this kind may be  de­
centralised presupposes  two essential 
things.  One is that the man should be 
trained and he should  be  efficient 
enough to give instructions  on  the 
spot  The essence of a decentralised 
institution is that the man on the spot, 
the man in the field must have the 
final say and must be able to take de- * 
cisions.  For that,  he  must  have 
character, he must have training, he 
must have intelligence, he must have 
the spirit and will to work, he must 
have a mission to fulfil.  Such a pic­
ture has not been given anywhere in 
this Bill.  It is a  hard  work and a 
great work.  But great things are diffi- 
etilt things.  Hard things require much 
more courage, inuch more intelligence, 
and much more detailed  knowledge. 
These things are lacking.  It is not a 
question of passing a law and getting 
things gone.  You have to build up 
newly.  There is nothing existing that 
you can shape. You can shape a thing 
very easily.  If a yoimg man is there, 

can fâ g him up well and clothe 
hiih welL  If there is a young girl, 
you can dreas her welL  If the girl or

boy does not exist, what can you do? 
You have to build a great thiig.  To 
build and create difficult things, a long 
procedure has to be adopted.  A great­
er number of institutions have to be 
organised, a greater number of effi­
cient people are to be produced.  The 
second thing is,.the man on the spot, 
the man in the field must take deci­
sions and work in his own way and he 
must be efficient and hardworking.

Public co-operation must  be  en­
sured.  People are willing  to  help 
you.  People are willing to take your 
products.  People are willing to take 
the things that you produce at a price 
that would be  economic  and  that 
would help.the producer.  You can­
not produce the bare necessities and 

at the same time provide enough to 
the village worker.  You have to pro­
duce something that would cater  to 

the taste of tiie people.  You  shall 
have to produce something that would 
be an addition to the tastes of the peo­
ple or the fine sentiments of the peo­
ple or their cultural wants.  If you 
have to create a taste, you have to get 
the co-operation of  the people. Noth­
ing like that has been provided in the 
Bill.

My hon. friend was saying that this 
is a nuclear age, this is an age of ma­
chinery.  I submit that it is an age of 
progress, it is an age of machinery. 
But, at the same time, large industries, 
use of machinery, speed and power, 
presuppose limitation of  population. 
If the population grows as it  does, 
there is no way except to go to the 
village, take to the village industries. 
You get the people educated, you get 
them scientifically minded and  you 
control the population.  Then, you can 
talk of large industries and have the 
standard of living of  the  highest 
countries.  So long as the population 
grows as it grows unfortunately, you 
have to go to the village, decentralise 
your industries and  keep down to a 
lower standard of life, maintain  life 
as it is £Uid with the best will work 
for'improvement.  Large strides would 

not be possible.



[Pandit K. C. Î arma]

With these remarks, I support the 
Bill.  I hope the hon. Minister would 

be able, hardworking, intelligent an,d 
well meaning as he is, to put in better 
work and devise means in a  better 
way to fulfil the mission.

Shri K. C. Reddy:  With regard to
the point of order.........

Mr. Chairman:  I thought the point
of order should be left to the Deputy- 
Speaker.

Shri K. C. Reddy: My fuggestfon to 

you is that we may complete all the 
stages of this Bill today itself.  It is 
now two hours since we began consi­

deration of this motion.  Some Mem­
bers have spoken. Perhaps, there will 

be opportunity to som̂ ether Mem­
bers to speak.

You will notice that there are no 

êndments given notice of by hon. 
Members,  Only I have given notice 
of some amendments most of them 

purely of a verbal  oat„re excepting 
one to which I have already referred 
m my speech when I made the motion 

 ̂ consideration. So, I would request 
you to fix the tmie within which the 

consideration  motion  could be com­
pleted and then we can Uke up clause 
Dy clause consideration and have the 

Bm pas«d today, and il it becomes 
absolutely necessary  e may sit  for 

a few minutes or half an hour more 
beyond six and complete the passing 
of the Bill.

4 P.M.

An. Hon. Member:  What is  the
tmie allotted for this?

Shil Tek Cbaad: ilay  I  invite
your kind attention to the important 

point of  order  raised  by my hon. 

friend Shri Das.  For that some time 

is required  in  order to  examine it. 
Some of Us may have to make certain 

contributions because it is a very im­
portant point of order. •Phe Bill may 
flounder on that alone.

5*** K. C. Reddy: I am prepared to 
say something on that.  I am ready 

wltn it.
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Mr. Chairman; There are two ques­

tions before  the House.  One is the 
point of order.  The point of order 

will be dealt with when the Deputy- 

Speaker comes.  He will give his rul­
ing also, and before that if the hon. 

Members want, they can speak upon 
it.  So far as the other question is 

concerned, it is one of great substance. 

Though the time allotted for this Bill 
is quite large  comparatively, at the 

same time if this Bill is not finished 
today, it is clear we may not find any 

time in the  future  days left  to us. 

And I understand an announcement to 
this effect  has been made by  the 

Minister also.  Now. the Minister has 

stated to the House and the House must 
consider this question that if the House 
is anxious to pass this Bill, then if w» 

finish the debate within an hour or so, 
there will be time left for the clause 
by clause consideration also and we 
may finish  the Bill  today.  This k 

what the hon. Minister has stated to 
the House.  I would like  to know 
from  the  House  if the  House fts 
agreeable to this that the Bill may be 
finished today.

Some Hoil Members: Yes, Sir.

Mr. Ghairman: I think the House te
agreeable.

Shri Bhnsiya (Basti Distt.—Central- 
East cum Gorakhpur  Distt—West- 
Reserved—Sch. Castes):  One point I
want to raise here. I see most of tbe 
Members are not here in the House 
at present, and subject to correctida 
a few days back perhaps two or three 

days back,  the Minister  of Parlia­

mentary Affairs said  about  thi« Bffl 
that it was not certain when it wm 
coming.  So, most of  the Members 
who are absent may also be intere»- 
ted.  If  it is finished  today, it wffl 
not be proper.

Shri Rairhavaiah (Ongole): May I 

make a suggestion?  In view of the 
fact that the hon. Minister has al­
ready said that notice of amendments 
WBfl not given except  some two or 

three which have also been given hy 
him, I think  the general discusdoB
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may be given a little more time and 

Iĵ clause by clause -coasidêfit̂ ̂ a 
lifeless.- ,
.Mr. Chairmafi: 3q. far  tl̂
tim  preseijQe  ,lVlert̂rs‘ js

c<3owtemed, jOl the ,are; pre-
to be present, in the il̂ use. No 

MePaber̂  ̂̂ ay while the . discnssipn 

ia  ô .ttot as the îscussiqn will 
ge on for two days he is not ̂ areMnt. 

Tberefore  J -- do  not consider  the

ab$ence  of Members is  materifil in 
thtêcase. ; When; the House is,sitting 

it is finite i conapetenil: to tafce any 4eĉ- 
sion it iikes.  and I  understand tl?e 
House  is.  wiiliing  to  consîaer,̂ the

chtuses  also atnd  pass the  Bill  if
Hecessary;  If it be so* I can under*
stand the) request of the hon. Member 

that more  time may be  given  tor 

ĝerail sdisGUision and it wU be con­

ceded by thê ouse because alter 
there are vety few axneftdmefits suid 
aH of them on behalf of the vGk>vern> 
mentv  It should noi take nmch tipie.

SbM K.  C.  ‘Sodlda:  Thefffe id one
arrtehdm̂nt in my name.  '

Mt, Chainnan:  Yeŝ ’ ihat  wiU be

gdne into.  We Win fin'd tiirie for it. 
^e question  is we  niĵy go. on  tUJ 

6-30 today and ft̂ H ̂ th the! Bill if 
neĉ r̂ŷ or we can ô on Wfth ê 

geheral diŝssfpn till .5-30 ĵnd half 
hour is quite sufficient % 
by clause consideration.  I think the 

Hôsî is aigsrêlê it.  -   ̂"

'Sto Blit what i;̂
tte, allotted ior this iUU?  7UJ tjie 
Members whp want to  Should
gwê an op̂prt̂  "  '

Mr. Chairman:  In  a  Bill  o£ this 
9katMrê’ * ê n supposing more time is 

allotted f i>}̂: tjie  Business  <Advisoify 
Gonanuttee, t̂ie House is quite compe­

tent to -tffke ;a decision v that the BiU 

fcas been iSûciently dî usaed an̂r it 
can be passed.:. 'Hieî ia fia rule that 

the time allotted should be l̂ent whe* 
ther it  is required  or not» .. I have 

^se ̂ ,of the  Hou%  apd I 

»«e ̂  Bouse is agreeable to pîs 
pill, , ]t9d̂ y, , .Therefpre  I  do  pot 
thiî, that ^̂lej/ mejre'that 9. few 

Mepibeis ĥŷ' sppken  wm ,̂ et̂  us 

ta ̂ wibat t̂ ;̂ jSoû 
ĝrws to.,,, I|.̂ uid tl̂nk that, iĥ y

speeches' drtfwê alifeady -bfieft made, the

think

bfm. i,Ĵ mber|s â ee,,,mô of 
M̂'/-PS»4rfian' t* "^e. thpy. “mw 

i|iye 10  ; minutê eacb and some

îFWr̂e bonj l̂en̂ b̂s niâ be ĵ owed to

*'  • ■ r;  ' •  ••  '  •  ..;  .
Xf.any: Mem̂ rs 

lure wî ng to  speak and, more time 
was allott̂, t̂ y 'should get an ĉ por- 

tunity tQ speak;

Mr. Chairman: I shall t̂ . to give an 

opportunity  to everybody  to speak- 
Su)̂ sing  a  motion is  brought here 

tltot the question be now Tput zand the 
fSbuse agrees that the quefititai be put̂ 

îere WilF the; Members go?'  This is 
&06iid to happen in  any? case.:* The 
l̂y fact that some time has been 

"illoited dô fiot entitle Us to go tm 
indefinitely with the Bin if the opinion 

of the House is that the Bill 'shouli 
be finished.

' Shri JhuiijhiiBwalii: That is not m/ 
objection.

:9|r. CaBtlrroui: Swami  lUn̂ nanda 

TirQia. I would request hon,. Members 
to be rather brief so that there may 
be no complaints that others have noc 
been allowed to speak.  r 

9wamf Rtunaaiandft Ttrtha, (Gulber- 
This Bill deals with a vfery im- 

îrtaht matter and therefore it  is 
lî essary to  view tt  "with all the 
seriousness' fliat the problem requires.

_ I: find that the new commission that 
is being proposed in  this Bill has 
emerged as a result of certain diffi­
culties that the Ministry was confron­
ted r̂ th about the functioning ctf the 
All*Ind̂ Khadi and V̂lâe d̂us- 

Board,  loiow  something, 
tbpug)i from a distance, about  the 
iunctiomng of this Khadi and Village 

Board,  Being myself asso­
ciated with an institution for the pro­
duction of Khadi I  had a chance to 
ûdy the working of t  ̂Khadi and 
Village Industries Board.  The diffi­
culty to njy mind was that this Board 
was not invested with full powers. As 
is made clear it was an advisory body. 
Moreover, there was a conflict of ideas 
b̂etween the members of the Kha<& 

and Village Industries Board and the



[Swiuni Ramananda Tirtha]

administrative personnel or the Min­
istry due to which many of the plans 

which the Board  desired to imple­
ment could  not  be  implemented 
because there were always hindran­
ces in the  full,  implementation of 
those ideas.  I make  this  remark 

because I find now in  this proposed 
Bill the hon. Minister  has invested 
the Commission with full powers. He 

has  created  an  autonomous  body 
and  he . hai  also  iijvested  it 

with  the  necessary  responsibili­

ty.  What  I  feel  is  this.  Could 
the same  purpose not be served by 
the All-India Khadi and ViUage In­
dustries Board with the powers that 
you are now conferring on this super 
commission? If we look to the per­
sonnel of the Board we will find,  I' 
think, that the cream of Indian pat­
riots who are experts in this particu­
lar type bf economic development is 
included in it.  The difficulty is the 
failure of this  organisation.  Some 
hon. Member on the opposite side re­
marked that it is because this body 
has failed to function that this new 
Bill has been brought forward.  Well, 
the failure, if at all it is there, is due 
not to inefficiency or lack of expert­
ness on the part of the  members of 
the All-India Khadi and Village In­
dustries Board, but to some lacima in 
the procedure of the functioning as 
between the board and the Ministry.

I know the Minister in charge is a 
believer in a  decentralised form of 
economy.  But as we know, this Gov­
ernment  is  not  wedded  to  the 
Gandhian type of  economy. Nobody 
can blame it.  In the circumstances 
of today, we are  following a mixed 
economy.  And in a mixed economy, 
naturally, we have to follow ia mixed 
thinking.  The result is that there- 
ars mixed results.  The, Minister is 
not to be blamed for that.  I congra­
tulate him, for he has fought hard to 
see that a true Gandhian idea perco­
lates into the economy of the country, 
so far as his Ministry is concerned.

I do not understand, therefore, why 
this new body is being created, in­
stead  of  investing  the  All-India 
Khadi and Village  Industries Board,
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which is already in  existence, with 
the powers that are now being con­
ferred on the new commission. Any­

way, the commission is coming with 
all its autonomous powers, and with 
responsibilities and powers delegated 
to it.  I welcome that proposal.  But 
I do not know how with five persons 

—the maximum numbers is five—̂the 
expert knowledge which is necessary 
and the talent which is necessary for 
making a success of this huge experi­
ment is going to be ensured.  That is 
the only doubt that is lurking in my 
mind.  We are all concerned over the 
people’s initiative  getting full play. 
If that is to be ensured, then over­
centralisation has got to be discourag­
ed. . I do not think that this commis­

sion is going to centralise  all  the 

activities, thmigh it is going to be in­
vested with full powers; it will be only 
a supervisory, guiding and controlling 
body.  The actual production or the 
functioning has to be on a decentra­
lised pattern.  I have no doubt about 
that, because the industry of khadi is 

such that it cannot be centralised.  If 
you have to ply a charkha, it has to 
be plied in the millions of homes in 
the villages.  Then alone, you can en­
sure the maximimi quantum of pro­
duction.  Therefore, I am not afraid 
of cientralisation.

But what I would plead with the 
Minister is this.  He has already stat­
ed that 50 per cent, of the amount 
which was allotted for khadi and vil­
lage industries has lapsed so far. Now, 
we are allotting much more than the 
amount we had fixed as targets under 
the First Five Year Plan.  If the sum 
of Rs. 200 crores. which has been , al­

lotted, and which includes the amount 
sanctioned for Amber Charkha deve­
lopment is to be utilised properly, I 
think, a network of organisations of 
the people will  have to be initiated 

and encouraged.

The success on failure of this ôdy 
which consists of three or five people 
only is going to decide the fate  of 
millions of villagers in this country. 
I look at this proposition only from 
the point of view of emplojnnent. For, 
that is what Government are aiming



floaled,  wishing it all  success, and 
congratulating the Minister oo this 
new enterprise, I would only like to 
caution him that its failure would be 
a great disaster, while its success will 
be a great national achievement.
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at, if I have understood  the matter 
correctly.  Government are not wed­
ded to a decentralised form of econo­
my or sarvodaya or the  Gandhian 
concept of  society.  So, let us not 
drag Gandhiji’s  name in season and 
out of season in all  our  discussions, 
because that is not going to help us 
or inspire us.  We  know where we 
stand, and therefore, let us be practi­
cal.

In the selection of the  advisory 
boarck at the State  level—I have 
nothing to say  about the All-Ihdia 
Khadi and Village Industries Board; 
but my experience is—considerations 
other than those  which  should be 
taken into  account  so far as the 
actual work of these  bodies is con­
cerned, do crop in, and the boards are 
constituted of persons who are so re­
mote from the  actual  purpose  for 

which these boards have been formed.
I would say that even if the present 
bodies are to continue,  they should 
continue, but if the proper working 
of this is to'be ensured, then at least 
fifty per cent of the members of those 
boards must come from those who are 
actually  engaged in  some type of 
khadi or village industries work.  You 
can get experts  from  outside.  But 
those who have something to do with 
the actual functioning of these indus­
tries should be  included  in  these 
boards.

I have very  little to say further, 
but I can only  conclude my speech 
with the remark that this Ministry is 
on trial.  I say this  with the fullest 
sense of  responsibility,  because on 
the success of the khadi  and village 
industry aspect of oû economy, is the 
entire future of India going to be de­
cided; for, there is a clash between 
two ideas and the question is going to 
be decided whether we are going to 
build up our economy on a decentra­
lised pattern,  ensuring not only em­
ployment to millions, but also creat­
ing self-contained  village units.  If 
that is to be ensured, then it depends 
very largely on the  success of this 
commission.

Ttêfore, when this conmussion is 
, being set 14) and this scheme is being

Sbri Raghavaiah: I am second  to 
none in giving my  support  to this 
measure intended to promote khadi 
and village industries.

I shall confine my  observations to 
clause 14 which deals with the func­
tions of  the  proposed  commission. 
Whatever may be the tjrp̂e of legisla­
tion that is passed in this House, or 
for the matter of  that in any State 
legislature, what happens in practice 
is that our ideas, however biassed in 
favour of what we want to do, how­
ever effective, however strong, when 
translated into action get evaporated. 
That is what practice tells us.  We 
leam so much from books. But we do 
not learn this very hard, tough and 
real lesson from books or for the mat­
ter of that, frwn any text-books on 
village industries or village economy. 
The hard, real lesson is that the ideas 
of development of village industries 
and the encouragement given to  the 
production of khadi and  handloom 
cloth—all these  ideas in the early 
stages of the  development  of our 
national  economy—when  translated 
into practice have  proved to be an 
utter failure.

A very few days back, I remember 
a Bill was brought in this House and 
was also passed, levying a cess on mill 
cloth to encourage the production of 
handloom cloth.

Shri A. M. Thomas  (Emakulam): 
It Was not a very few days back.

Ib̂havaiah: ‘A very few days’
may be anything.  It may range from 
two to hxmdreds of days.

In that Bill, it was stated that an 
amount of not less than Rs. 6 crore« 
would be collected by levying a cess 
on mill cloth to encourage handloom. 
There was also a  provision in that 
Bill to appoint a Committee to stud7
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the market  position for  handlooni' 
cloth produced in ̂ e country. For the 
expenses  of  that  Commission,  an 
amount of Rs. 2 crores was allotted, 
if I  remember  aright.  It  may  be 
nearly Rs. 2 crores.  On that occasion 
I said categorically that that measure 
was not going to encourage the hand- 
loom industry; on the other hand, it 
was going to discourage all the sup­
porters of handloom  cloth and the 
handloom industry, it was goiilg to be 
a pitiful failure. I gave figures— pub­
lished by the Government of India in 
the Ministry of Commerce and Indus-
■ try—giving the number of handlooms 
working in the country,  how many 
are organised on co-operative basis, 

how many not, what is the amount of 
cloth produced on the basis of the co­
operative system of  handloom pro­
duction, what is the amount of cloth 
produced by those  who  have  not 
joined the co-operative societies. With 
all the facts I have substantiated that 
this Rs. 6 crores is  not going to help 
the production of handloom, nor is it 
going to help the development of the 
handloom industry; on the other hand, 
it is going to discourage all the hand­
loom weavers and label the Govern­
ment as a hypocrite.

The D t̂y Minister of ProdactUm 
(Shri Satish CSiaiidra):  There  is  a
separate Handloom Board which deals 
with the subject of  handlopms.  The 
Khadi and Village  Industries Board 
looks after the  production of khadi. 
The subject of handloom is dealt with 
by a separate  Board, the All India 
Handloom Board, under the Ministry 
of Commerce and Industry.

Siri  BaghaTmchart  (Penukonda):
He wants the  abuses  of  the  hon. 
Member to go to the other Board.

Sluri Ragliayaiali:  I  really congra­
tulate him if that is the implication of 
his statement  But I  hope that he 
does not want that that  should be 
thrust *on his colleague on the Trea­
sury Benches.

I was oiQy explaining how this idea 
of helping the handloom industry has 
become a failure.  I will come to tiie

provisions  of  this  Bill  now.  But 
before that, I may just give a prece­
dent in order to show how this idea 

has become a pitiful failure.

What happened in that sector was 
that out of the Rs. 6  crores, Rs. 2 
crores were to be spent for searching 
markets.  I do not  know what our 
Commercial  Consulates  are  doing 
abroad, and what for they are paid. I 
asked then: why are you paying the 
Commercial  Consulates in the diffe­
rent parts of the world  where you 
have appointed them?  I do not kr.ow 
what work they are doing.  So Rs. 2 
cn>res have been spent on searching 

markets.  A sum of Rs. 1 crores is for 
organisation and other things.  There 
remains Rs. 3 crores.  There are 28 
lakhs of handlooms in this country, 
according to,the Government of India 
figiirfes; not triihe.  This was supplied 
to me by the Ministry of Commerce 
and Industry. Then and there I said: 

suppose you distribute  Rs. 3 crores 
among 30 lakhs of people'.  How are 
you going to put the handlooms on a 
stable Taasis?  So I said: if you seri- 
ouisly take this handloom industry, if 
you want to put it on a  stable basis, 
you have to allow a certain amount of 
money from the annual  budget and 
see that it will last long, at least till 
such day when we can do away with 
handlooms and depend entirely on the 
textile industry.  Till  such day, we 
have to support the hanxiloom indus­
try, we have got  to  finance  these 
weavers.  Later on, we have to pro­
vide some  occupation or  other for 
them other than this.  Till such time, 
we have got to put the whole hand­
loom industry on a stable basis.

Coming  to  clause  14,  sub-clause 

C2). (g) says:

“to promote and encourage co­
operative efforts  among manu- 
factufers of  khadi and persons 
engaged in village industries**,

and (h)  says:

**for ensuring the  genuineness 
o4p;and̂ifBD grantingy certifiostci 
P .todproitoexisi:̂ a£,rM  d̂ alm iln;
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,,, , ]{Ĵ i or , the .̂odîct̂ f̂ 
■  lage industry”.

Then we have item (b) which says;

“to build ̂ up a reserve of raw 
materials and implements and to 
supply them to . pei;̂ons .engaged 
in the production of khadi or in 
village industries at such econo­
mical rates as may be suitable in 
the opinion of the Commission”.

Then there is (c);

"to  provide for the sale and 
marketing of khadi or of products 
of village industries”.

First of all, I will take up item (g). 
I have said at the very  outset that 
however biassed our  intentions may 
be, in the present set up of things, in 
the type of administrative machinery 
that we are having today, in view of 
the fact that there is  absolutely no 
integration between the work done in 
the different  Ministries, both at the
• Central level and at the State level, 
nothing successful  will  happen.  A 
certain G.O. is passed directiijg lower 
officials to encourage co-operative so­
cieties.  For  instance, take the co­
operative milk supply society supply­
ing milk to government  institutions, 
hospitals, schools, nurseries and so on. 
I have seen and I  have worked in 
/these po-operative‘societies.  That is 
why I am telling from practical ex­
perience how it is going to be a piti­
ful fail̂ ê.

;  I corresponde4  ĵith the Governor 
of Andhra and with the; Govemmeit 
of Andhra and told them that the G.O. 
issued by the State, was
being refuted by the gover̂ Wt Qffi- 
cialsT  I told tfiem;T yoii illb̂   per 
Qent for  )̂p-op*rativejTOilk̂ociiety, 
5 per cent r̂ uction in the  m̂ ket 
îatie.  Btft  when iui  appliĉtiori is 
made, the tender afc the society is re­
jected  and  a  private  tender 
is  accepted  by  the  bosses of  the 
p ĉular .hospit̂ or  other institu- 
jicp.  I tl̂ k .tĥ jna  wilji the

, H d̂ of   ̂̂tat̂  ̂ brought it
| to Jthe potfce of the Deputy Minister
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of Railways here; that is so far as the 
Railways were concerned. I told him: 
when you call for the supply of milk 
for refreshment rooms on the diffe­
rent railways in the whole of India, 
you give preference to co-operative 
institutions which have been organis­
ed and which have got to. be,ĵ cour- 
aged, because much has be<̂ said— 
and volumes have been written—on 
the encouragement of co-operative in­
stitutions in the  country/  A major 
portion of the whole  volume of the 
Planning Commission’s Report is re­
plete with plans for the encouragement 

 ̂that we have to give to  co-operative 
institutions.  At the same time, this is 
the way hoŵ with the  second hand, 
we are cutting the  throats of th  ̂
co-operative' institutions!  That was 
why in the face of the Planning Mm- 
ister, I said during the meeting of the 
MPs from Andhra  State, that there 
was no integration at all in the entire 
administrative machinery.  One Min­
ister says, encourage co-operative so­
cieties; another Minister says the op­
posite; he does not say do not en­
courage co-operative societies but he 
does not receive  tenders from co­
operative  societies,  however good* 
however genuine their products may 
be.  Even after  bringing  all these 
things to the notice of Government, 
a private individual’s  tender is ac­
cepted and the co-operative sofcietĵ’s 
tender is thrown out  even thoû 
there is a difference of an anna and a 
half.  Even the Se«retary of the Rail­
way Board agreed to that but, in spite 
of all this, the Deputy  Minister has 
thrown it out. ' This is how co-opera­
tive institutions are discouraged from 
top to bottom.  You thoroughly dis­
courage them, you refuse to take their 
stocks however best and genuine they 
' may be.  While you do things in that 
way, you state here in the Bill—

“to promote and encourage co­
operative efforts among manufac­
turers of khadi and persons en­
gaged in village industries;”.

You may say that certain co-opera­
tive societies are not nmning proper- 
'ly'  But what about other institutions
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which are producing the best type of 
goods?  You are not giving them the 
market  You say in  another sub­

clause—

**to provide for  . the sale and 
marketing of khadi or of products 
of village industries;”. -

But you do not do that. What is the 
wonderful divorce between theory and 
practice?  You know more than my­
self  where  theory  divorced  from 

practice leads to.  It leads us into the 
abyss  of  destruction.  Here  it  is 
divorced from practice.

Sbri A. M. Thomas: That  is why
you resort to it.  ’

jShri Raghavaiah: You are also fol­
lowing me, I suppose.

It is not too late for the Government 
to wake up even now from its pitfalls 
and rectify these  mistakes and see 
that in practice also it follows what it 
says.

On a different  occasion  I pointed 
but that there is no use of  making 
legislation.  I happened to read in one 
prominent daily in India—̂perhaps, it 
was a Judge of a High  Court in a 
particular State  who had expressed 
the bpinion at some public meeting-̂ 
that the volume of legislation is grow­
ing and that he could not cope with 
them and distinguish  which is right 
and which is wrong.  The genius of a 
nation does not depend on the volume 
of legislation which we  pass but it 
lies in the way how we  carry into 
practice the prov̂ions of a few, one 
or two.  It lies in hpw we put into 
prsurtice the legislation that we pass in 
these Legislatures.  So, I appeal to 
the Minister that it is no use writing 

here, marketing of khadi and the sale 
of all these things etc. Please do not 
spend anjrthing for searching markets 
for these products of village industries 
either at home or abroad.  You have 
got a sufficient number of government 
concerns and departments.  Issue cir­
culars to them  and see to it they 
become the sale depots for all these 
products. The secoiid thing..........

'Mr. Chairman: The  hon. Member
has already taken up 15 minutes.  I 
rang the bell twice and now he begins 

the second thing.  I do not think  I 
will be able to accommodate his other 
friends who are very ahxious to speak.

Shri Raghavaiah: Excuse me, Sir,
for taking this time.  I have seen so 

many co-operative  societies; 1 have 
seen their failures and collapse. If at 
all Government has any mercy, if at 
all Government means one-millionth 
of what it says, let it put it into prac­
tice.  I do not want to go into the de­
tails of the conspiracy in  accepting 
the tender of a private person for the 
supply of things to the vegetarian re­
freshment  room in  Ongole here—I 
shall discuss it when the report of the 
Railway Corruption  Enquiry Com­
mittee is discussed  here.  It is the 
burning of the heart at seeing so many 
co-operative societies  collapse that 
makes me say all this.  If you really 
want the co-operative societies to be 
encouraged, if you really mean what 

you write in the thousands of pages 
that co-operative societies should be 
encouraged, please see that you also 
purchstse the products of these institu­
tions.  First of all see that a market 
is provided by supplying to the gov­
ernment officials all the articles that 
are produced by these village indus­
tries that have been mentioned in the 
Schedule.  See that all  these things 
are purchased by Government and at 
least see which of  them can find a 
marketiin government stores and then 
encourage them.  See  that you do 
justice to this legislation not by mere-̂ 
ly passing it but by putting it into 
actual practice.

 ̂  5TPTT TO  OT #

?ft I  ^

(toNh)  ^ ift  arnr-

Sir, my friend, Shri  Thomas tells 
me that the hon. Minister will not be 
able to follow Hindi and therefore I 
ôuld sp̂ak in English.  But there Is
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Deputy Minister who is there/who 
can very well follow it.  Anyway,  I 
will speak in English.

I do not see that there is anything 
much to be said on this Bill; it should 
be passed  straightway  just as the 
other Bill on Public Debt was passed 
within 10 minutes.  But the speech 
which the hon. Minister made leads 
me to speak  something  on  it.  He 
traced the history as to why this Bill 
has  been  brought.  He  said  that 
Mahatma  Gandhi  had  started  the 
Khadi Board and the Village Indus­
tries Board and that Board is being 
continued. That Board has been made 
an Advisory Board to this Commission. 

For this reason I had put a question 
in the very beginning whether khadi 
and the products of village industHes 
are going to compete with other pro­
ducts.  If these are not going to com­
pete  with  other  products,  what 
methods are going to be adopted so 
that the people  use the  same on a 
mass scale and not as mere symbols.

[Mr. Deputy-Speaker in ,the Chair'\

What was the object  of Mahatma 
Gandhi in starting the  Khadi Board 
and the VUlage Industries Board?  Is 
that object kept in view by Govern­
ment ?  I am not going to say anything 

as to whether it should  be kept  in 
view or not.  But, I  want to know 
from the hon. Minister whether the 
object with which the  Khadi Board 
and the Village  Industries  Board 
started by Mahatma Gandhi is going 
to be kept in view by the Grovemment. 
What was the object of  Mahatma 
Gandhi in starting the  Khadi and 
Village Industries Bo&rd?  I want to 
know the Grovernment’s interpretation 
of the object of Mahatma Gandhi for 
starting the Khadi and Village Indus­
tries Board.  Just as in legal books 
and shastras there are so many inter­
pretations, my hon. friend. Dr. Suresh 
Chandra said that  Mahatma Gandhi 
had no idea of giving employment by 
khadi or village industries. It was a 
matter of faith with him.  At least I 
could not understand What he meant

by “matter of faith”,  if it was not 
syncronised with the employment eco­

nomic independence question. His faith 
was based on something concrete, and 
that was of giving employment to all. 
Mahatma  Gandhi  conceived  that
unless there is economic independence 
in the country—and  also he said of 
the individual—this  democracy will 
be a farce.  He did not  believe in 
political independence  unless  there 
was economic independence, and eco­
nomic independence  also in villages. 
He believed in political independence 
also in a decentralised way, not in a 
centralised way where all the powers 
are assumed by a centralised body; he 
wanted to decentralise also the poli­
tical power.  Similarly he wanted to 
decentralise the economic power and 
the economic holdings also.  As such,
I had put a  question  in the very 
beginning, and I  would like to know 
from the hon. Minister whether Gov-# 
emment has got  that  principle in 
view.  If Government  has got that 
principle in view, then I do not know 
how by the objectives given in clause 
14, he is going to solve that question. 
In dfause 14 regarding the  fimctions 
of the Conmiission, it is stated;

“Subject to the  provisions of 
this Act,  the  fimctions  of the 
Commission shall generally be to 
plan, organize  and  implement 
programmes for the development 
of khadi and village industries.”

There are so many things given there 
from (a) to (i).  But  are these so 
many items alone  going to help in 
giving more production unless there 
is a simultaneous consumption of the 
same?  How can there be simultane­
ous consumption?  This is  possible 
only if the Government gives protec­
tion to these  products in the sanae 
way against mill products as it gives 
to country made products by means 
df protective duties, by  banning of 
imports of foreign goods etc.  Unless 
the people take to  putting on khadi 
or usje the products of village indus­
tries, it is not going to improve the 
p̂ition.  Mere production, just as it
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is going on at  win not help;'
We have prodiiced 10 million yafds or 
something lik6 tJiat,'m»d- we ar€j dtê 
tributing it sunoftg the 1?eople by giy-t 
ing subsidy of -thrêf annas ctnd ̂six: 
ahnas;  I say that  this is a: wr6ng 
thing.  I do not cohsid̂  ̂«iiat ̂ îng 
of subsidies like this- is a riĝ  thiixg 
for  propagating  -khadi.  Giving of 
subsidies may bfe for a few years, but 
it cannot continue for evOT.  It is for 
this reason that I put the question m 

the very beginning:  Even by givirig
Subsidies, are we going to make the 
village industries’  products compete 
with the other  products?  ̂t do not 
understand  the  utility  of  Ihis. 
men khadi is produced, when it is 
not sold, we give three annas ab strii- 

îdy.  As I already sâ; it does n6t 
matter even if we give subsidy ifor k 
year or two, or even 10 or .20 y^s,

• • hut ultimately we have to see ̂hethta: 
it succeeds or not.  Now we distribute 
khadi by giving subsidy. The otto 
thing we do is that immediately we 
see that therfe is a  large: stckrk df 
khadî and other village ; indiwtrles 
products, we ask the  chaprasSls to 
put on khadi or the restaurant men to 

put on khadi, but the Secretaries of 
Gkjvemment will go on with all their 
foreign clothes, wiih all  their mill 
clbtiies etc. If that is the ii4t»tiô of 
Gov̂ ment" in istattihg rthis ecmtriSflis- 

sion, I say it is i»t thfe right thing to 

do:-- -

Shri A. M. TluMî r At Itet- -the 
members of the Commission  should 
.wê khadi and see ŷ age industrî* 

,pX04uCtS.. .;•>

,  Shri JhunjlmawaUM  This is .mt
graceful.
"t̂taurant: .man ;to.;rput   ̂-
-because thece-is'great ĝ <̂ ula4ioi).

It looks as ]s ;̂ d̂k
touchaWe, sometbaag.̂;

aot be touched;:
rorthers: seem: ntĥ K f
4̂>ot put on
Ion; ahitt clothes; foir»«n elp̂ %̂,rT7WHfi- 
m?nr they arte : beai4if»l l or  r̂.a
sĴff̂rent thinĝ and so : on- Mahatnî

-Ĝtdhi gaV®̂ i' great b<»uty to 
a«ic#ed kJtadi

khadi. That defbiition of beauty 

khadi is now gone. ,  .

We should, therefore, make up our 
minds as to what we mean by 
ing ĵ Sj jCommi  giving it Rs.  ̂ 
erprM Of Rs. 50 crores or Rs. 30 cror̂ 

and,|̂llii|g |the people that we w  
helping .to give  more  employmeĥ 
 ̂ right, , it ̂  giving emplpymtot to 
9Wne as a $or| of charity.  But do you 
see that tiiey do get demoralised when 
you givi? employment only to few aiid 
your products are being sold like that? 

Khadi and the products pf the village 
fekdustries should be used by all high 
or low. from  a  rpatrMt;c  isparit— 
course; they are used by our Presi- 

d̂ t« wd. oiur P̂ime Minister is- using 
tiiiem, and so,also other Ministers are 
usifig them may be under compulsion; 

but what about others who are admi- 
niateriog.> ithe Government.  I do not 
Ji»jQw whether the people yrho will be 
<on thi$. Commission will also be using 
Ahe- viUage industries’ products  ^d 

khadi.  :

I want the hon. Minister to answer 
tkese i[uekiohs:  Otherwise, so far as 
the Bill is concerned, if the object of 
the Government is just to  make a 
ĥ̂Dw titet ̂ e are helping khadi ^d 
Vifiage industries, then it is all lî t. 

f sli& he very" tiiuch thaAfcEid Ho «ie 
hohV lillaîler .if he will eiiligkrten ate 

;̂ eh«T  ^eed

«efoî ê-HduSe;--̂. "

"n Mir*. i i would now
fpfjl ̂ nr;̂e:>ihon, ;Afltinister to ,;*eply to 
 ̂  Boint, .of order already raised.  .

regard; to'the 

iSwC9i orker.̂ ed by  my  ĥ . 
;̂en̂  '̂ ri  , jTai-aŷ'.

Id ■ subih  two points ftfr

iĉit  itrii6 that fee has ̂ awn our 
atsfehtioh to'̂ nity 24 in the State Last, 
?̂ dustê  subject! t6 the iprSvisitas 

&t List F’.  ntf ydtrifcurh to 
it î s ’asufollows:̂ 

‘̂ ûtn̂ ^%e eontî 9t
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1 wouW k̂e ,tp
the liguse,;tolth€t Jĥustries (D̂ velop- 

mept >  Act , 9!3 Iĵl,
wiiich |iyes "a sciiedujfi of industries 
regarding whi(A there will be Central 
regulation.  In that list ̂ e included 

items such as textiles, soap,  leather 
and, several otheFltoaiis like that.  I 
submit that khadi comes under tex­
tiles:  There is also reference to soap, 
paper,  sugar,  vegetable  bii,: etc. 
Taking Entry No. 24 in the State List 
and Entry Ko. K in Uie “UnLion List 
and the Industries (Development and 
Regulation)'  Act,  it  can  be  stated 
that most of the industries mfentioned 
in the'Bill  now  before  tile  Housie 
come  in  the  category of industries 
with r̂ ard to which the Gentry can 

take action.

But, that is not my 'point.  I 
would like to invite your jattention to 
Entries 42 and 44 of the Union List. 
The former deals  with  Inter-State 
tratie knd cbmmîrce while tĥ -latter 
relates to incorporation, regulation and 
winding up of corporations, whettier 

trading or ̂ not, with obj«ts not con­
fined to one State, but not including
- universities.' This piece of legislatitm 
is not confined to one Sfate.  Several 
States in India, excluding Janmiu ̂ind 

Kashmir for Spedai reasons, wre affect- 
iBd.  Tbe main ̂ibjetft of tWs uB̂ll is to 
set up a dtfrporation or a commissî 
lor cettain specific purpose and it has 
to deal witii matt«:« concenUng sew- 
ral States.  So, this Bill can b« relate 
to Entry 44 in the Union List and so I 
think this Bill is not uUra vires the 
Constitution, land Parliamoit has the 

legisl»tiv« cdmpdlSinicQ : .to deat 

ithis Bill.  >  :  '

r dci'̂ot wish to ̂ y ahyWing mdre. 
f ■ ĥ '̂ stated niy poihts ' very briefly 
awi ̂1 am sure wHl give  them  tiie 
consideration tiPiey d̂ ê e.

Shri A. Ik. llrtttn̂ Sn*; shall-r 

 ̂li»̂rd abotit thî  ̂ Wtoi similar le- 
gislatton  uĵ ̂lere-̂I db  know 

SiWiethCT' tĥ hbn. ■  ‘
iMind ̂ hrâtĥ Coî Bo&M' Ait W
cbiisidered 'here, 'ttiete  a  iSlause
that in the ptft>iic intw-est thaft p«rfiir 
' cifliat industry may be bifoiight ■ tfirtder

dauŝ  ̂;t̂ îll d̂ lar̂ that it is 
:inter̂t to br  ̂khadi 

an4i in the
scliedul̂ under the Central control. 
Otherwise, it may  ,not be constitu­
tional. You may kindly refer to the 
Coir  ârd  Act,  Tea  Act,  Rubber 

Board Act, etc.  In  all  these  Acts, 
there is a  provision to this  effect 
declaring that the particular industry 
is taken under the Centrtil Control.

Shri Raghavachari: There must be a 
declaration.

i  Mr. Deipnfy-Speaker: Objection has ,, 
:been taken by Shri Das that it is not 
within the competence of this House 
-to enact legislation in regard to these 
iiubistries because of Entry 24 in the 
State List.  He says that, unless a d̂  
claration is made under Entry No. 52 
of ithe Uriibn LisSt that these industries 
atfe'of nati6nal importance whose con­
trol should be regulated by the Union,* 
Parliament has no competence to deal 
wî them.  The hon. Minister  has 
said that some of the industries cover­
ed undier this Bill have already been 
declared to be of such importance under 
the Industries  (Develbpm̂ t and Re­
gulation) Act;  So far as khadi is con­

cerned, that might be covert by tex- 
3̂tlles. But so. :fê' aŝ the other indus- 

are concerhed, I find that all of 

êm that ate- giVMt here in the sdie- 
dalê  ̂tire not ̂ vet̂ d thy the declara­
tion ̂that w«s made? rp ‘ th6t Afct.

-̂ l̂ e ̂on.' Mmirter has said that this 
iS'fctiveî'Ŵlliftr̂  ^d 44 of the 
tfnion List.  :SlnlTy 42 is a .  distinct 
thing and 1 do riot think it W l̂d cover 
all flieke here. ‘ It relâfes to  Inter­
state trade and commerce:  the
intJmtibn̂ of this' ̂   the crea­
tion ̂ oî'ineorporatioh, regulation arid 

'̂ dirig up of corporationŝ then,' it 
may 1l>e considered. But, I am doribt-
■  êther that’ is the main obj ect.

iwhen I 'saW" the previous 
rulings on the subject, when the cbni- 
' petence bf this Parliairît Waŝ î - 
tioned on the pltea that ̂ ueh arid â b



[Mr. Deputy-Speaker]

subject was not within the competence 
of this Parliament, the Speaker has 
ruled tiiat the Chair is not prepared 
to take up that responsibility.  It is 
left to the House and it has been de­

cided by a vote of the House.  If the 
House thinks that it is within the com­
petence, then the House can vote for 
it but if the House decides otherwise, 
it can reject it.

Shri  Barman  (North  Bengal—Re­
served—Sch. Castes):  So far as the

constitutional  legality  is  concerned, 
House cannot simply by a  vote 

make an unconstitutional thing into a 
constitutional one.  The hon. Minister 
may think over the matter.  As Shri 
Thomas has said, if there is only one 
clause inserted there by way of a de­
claration, that will ratify the whole 
thing.

M i. Deputy-Speaker:  But,  that

would not be the business of the Chair 
. to ask a Minister that he should do 
this  or that.  He can do as he is 
advised. But, I am following the pre­
vious decision of the Speaker that in 
all these matters of legislative com­
petence  the Chair is  not to  rule 
whether a Bill is not constitutional or 
constitutional and within the compe­
tence of the House.

On the 9th May 1953,  when  the 
Hoase took up the Vindhya Pradesh 
Legislative Assembly (Prevention  of 
Disqualificationi Bill for  considera­
tion, a point ofjorder was raised  by 
Shri Mukerjee tnat the Bill was beside 
the  legislative  competence  of  this 
House and as such, out of order. After 
some  discussion  on  the  point,  the 
Deputy-Speaker has observed that, ir 
all these matters,  the Speaker ha 
never taken upon himself the respon 
sibility of deciding this point of order 
whether it is constitutional or other-̂ 
wise.  It  is  for  the  House  tc ̂ 
take  this  also  into ’ consideratior 
in voting down the Bill or accept­
ing  it. The accepted practice of this 
House, he says, is the Speaker never 
takes the  responsibility for  deciding 
ibis  kind  of  point  of  order  that 

the House has no jurisdiction.  He 
has concluded:
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“It is the duty of the House, it 
is the responsibility of the House 
to decide for itself.  It is open to 
it.  Under these circumstances,  it 
is not necessary to go into  this 
point of or̂er.”

I have to follow the ruling that has 
already been given  on  this  point. 
Therefore, it would be for the House 
to decide.

Shri T. B. Vittal Rao: The previous 

ruling is not binding.

Mr. Depaty-Speaker:  I have also

been informed that this njiatter was 
brought before the Rules Committee 
so that the Chairman might be given 
the privilege of deciding such a point 
of order but that the Rules Committee 
l̂ad not invested the Chair with those 
Ipowers but had asked the ruling to 
Continue and the Speaker to be guided 
|by those rulings.  Therefore, I  have 
jno option so far as this question  Is 
[concerned.  Those  rulings  which I 
jquoted stand, and it is within the com­
petence of the House to decide su(̂

Ithings.

L
Shri Rafffaavachari: The Chair will 

ot naturally take the responsibility 
of deciding this matter.  The Chair is 

no doubt leaving the matter to  the 
House.  But it does not thereby mean 
that the matter in question is with­
in constitutional competence or incom­
petence of this House.  For, that mat­
ter can only be decided by a court of 
law.  The court will decide whether it 
is constitutional or  unconstitutional. 
The House will go on with the busi­
ness and the Chair will not take the 
responsibility.  It may allow the House 
to go on with the business.

Mr. Deputy-Speaker:  It is exactly

so.  It will be for the courts to decide 
jwhether it is within the competence 
|Of the House or not.  Now, the House 
[has to take the responsibility for the 
,course that it would follow.  I have 
quoted what the previous Speaker has 
ruled and that is what I am going to 
follow.  •



5̂95
AU-Ind4a Khodi sBSPTidrote

Pandtt Thaknr Das Bhargaya (Gur- 

gaon):  I might suggest one cour̂. 
As a humble Member of the House I 
might say that you have been pleased 
to follow the rulings of the  Chair 
given earlier.  I do not accept for a 
moment that the Chair is not compe­
tent ̂o decide this matter.  It has got 
full competence to decide it, but the 
practice and convention is that  the 
Chair does not take the responsibility. 
Anyhow, as an hon. Member of this 
House. I crave the indulgence of the 
Chair to have an opportunity to move 
an amendment so that so far Entry 52 

in the Union List is concerned,  the 
matter need not be  in  doubt. - The 
Chair has really no responsibility in 
the matter, but as a Member of this 
House, I feel it my duty to see that 
what is constitutional and what can 
be made constitutional can be  made 
clesir by accepting  an  amendment 
which I may be allowed to move.  I 
would, therefore, crave your  indul­
gence to allow me to move an amend­

ment to that effect.

Mr. Depnty-Spcaker: If the  hon.
Member thinks that it is advisable to 
move an amendment, he may move 
an amendment, and I can decide on 
that matter when the amendment is 
made.  But I can tell him in advance 

that I will waive notice if such m  
amendment comes in.  I can tell him 
that unless an amendment is before 
me, I cannot  decide whether it  is 
admission or not. I must know in what 
form it has been brought in.  It has 
been brought to the notice of the hem. 
Minister that a flaw is there.  He will 
do as he is advised to do.  Any hon. 
Member can bring in any amendment 
and if it is otherwise admissible, I can 

assure the House that I will not stand 

in the way.

Shri A. M. Thomas: May I point out 
that in the Act in respect of the coir 
industry, a declaration has been made 
saying that it has been declared that 
it is ejcpedient in the pubUc interest 
that the Union should take under iU 
control the cdir industry.  So, a siim- 
lar provision may be put in this Bill.

Mr. Depnty-Speaker: The  hon.

Member has already said so.  Kow, I 
shall  call  upon  Shri  Dabhi.  The 

hon. Members should' be very brief, 
because the House has already taken 
a decision that the Bill has to be pas­
sed today.

Shri Raghavachari: Eight hours are 

allotted for this Bill and the Members 
must have enough chance to speak.

Mr. Deputy-Speaker: That allotment 

was also  made by the House,  and 
today, I am told that the House has 
taken another decision.  Shri  Dabhi 
will speak.

• < 
Shri Dabhi: While supporting this 

Bill, I would make a few observations 
thereon.  This Bill seeks to establish 
a statutory  Commission  called the 
All-India Khadi and Village Indus­
tries Commission and to convert the 
present All-India Khadi and Village 
Industries Board into a purely advi­
sory body.  It was a constant com­
plaint of the All-India  Khadi and 
Village Industries Board that it was 
hampered by  several  financial and 
other difficulties.  There was also a 
complaint that the schemes and pro­
grammes that  were  formulated by 
the Board were not being sanctioned 
in time and when they were sanc­
tioned, they  were sanctioned  in a 
mutilated form.  There  was a fur­
ther complaint that  even the loans 
and grants  which were  sanctioned 
were  sanctioned  so late  that  the 
amounts could not be utilised before 
the financial year was over. With 
a view to avoid these difficulties, this 
Bill seems to have been brought in.

It is felt that the Commission pro­
posed in the Bill would be  enabled 
to formulate its own budget and then 
get it sanctioned by ,this House.  It 
appears that they would be able to 
obviate the.  difficulties  which were 
experienced by the All-India Khadi 
and Village Industries Board. I quite 
agree with Swami Ramananda Tirtha 
when he asked, "*What was the neces-

■  sity of constituting a septate Com­
mission?”  Why is the same All-India
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I IQifldi OWi c¥aî. Musttiesd̂oidrd 
?iPt  f‘beiag  : iiivested  with  tiie 
.IPiQ̂erai v 'wliich are  propose to be 
r giveiv $0 the Commisaon; "As Swami 
-r9#m«nanda Tiirtha  rightly  pointed 
out, the real cause of delay in these 
matters was the difference in ideo- 
, logy between t̂   , Gover̂ t̂ and 

.,t]l̂..IV̂iŝ the one hand the All-
In̂ a iQiadi and  Village Industries 
Board on the other.  That  is  the 
dî &ciilty.  I _fear>.̂ t̂hat  t|ie  same 
îjfficT̂ty  would  arise  even  now, 
though tĥ object of the BiU is 

Ijopd-  "When  there is a conflict  of 
views between  the All-India Khadi 
ahd Village Industries Board which is 
^o going to be continued noiji;̂ as an 
advisory body and the Comniisswn, 
I fear tiiat there would again be tjie
• old conflict.  ■

While speaking on the Khadi and 
_ other ViUage Industries on  several 
occasions, I have often said that these 
iiid̂ trî ar€;̂ beŝ with  so many 

 ̂coming  from so  many 
.̂ directions Md I have emphasised that 
. unless ̂ os6r who are in ' charge of 
_ ihese things ,ĥve a  living faith in 

dnduŝes,  tiaey will not suc- 
, in these, measures.  My fear is 

,that if ttie ̂ tlemen who are to be 
. appointed  by the  Government  as 
. members of the Commission do not 
iiaye the same faith as the members 
; ol  jAlUn  ̂ Khadi and Village 
, Industries Board hjave, Uiere would 
be the sâ e confliet of inter̂ .  I 
not ~ pbĵecti; tp  fortnaticih «f * a 

separ̂  ̂Gommissioni but !■ feel that 

Gcâernqjent ai«t tiie Mini­
ster see that those who are appoint- 
jpd as. MeuibejTB  .of the tC2dmmt̂ion 

some r : iUving  faith  in ' these 
ĉhem̂ * andL In  . deĉtcalised ' edo- 

j tnomy, iWs meaedufe > .is not gOdn̂ to 
..be,:a,sucfeĝ;:Mcv; -.-n:

. ̂  , î anaijda: Tirthâi said that

. ̂  ,Goverenn«nt is not" cctaamitted to 
:j% t̂raliŝ , 7econwn»* ̂ But ar think 
that in tĥ-sc«<3aid̂y!tv,eiJfca» PJan̂îd 
,  in the Kar̂ Coc£«*iitt6e Hepart,

,,t̂ y ̂haŷ steted :thav as; ffir -as pos- 
L sible,! rtheî shpuld te a deĉ traliŝ 
economy,  ;So, this is the main point 

:1̂t has to-be borne in mind.  I s&y
- that the Commission wpuld not be a 
. suĉ s, at least for the reason that 

, 4t may not, follow ̂ a  decentralised 
,,̂onomy; if not for cuiy other reason.
, if it would not be a success, then, as 
Swami  Kamananda  Tirtha said,  it 
will  be a sort of  disaster for  the 
country.  Therefore, I  want an as­
surance from the hon. Minister that 
he would appoint to this Commission 
only such  persons as have  got an 
abiding faith in Khadi and  Village 
Industries and also in  decentralised 
industries and also in  decentralisa­
tion.

Lastly, I shall make one point.  It 
is quite obvious that the Government 
w.ant to encourage the  village and 
cottage , industries.  Whatever  may 
be the Government’fi  intention, un­
less they definitely take steps to see 
that the  competition from  the big 
industries is  overcc&ie  and unless 
some steps are taken to equalise the 
price of the cottage industries’  pro­
ducts with those  of  the . big indus- 

tiî, this measure will not be a suc­
cess.  Unl̂  you do this, whatever 
yoitf efforts might be, Khadi would 
nbt stand the competition of the cot- 
respondirtg  bigger  industry.  The 
same arguments also apply in respect 
of other village industries also. This 

queitiott hiai been  before the  Gov- 
4*mmebt  ov̂  since  the  Planning 
Commission i ̂was constituted.

" the  Govertiment, I am  sorry to 
Say, hiis 'not been able 'to* take any 
definite steps as regards the? common 
production programme or the equa- 
: lis  ̂Hthie vi^ces Kfti^of 
"iKhadi* dndf jwiJlageiiindilBtrite ahd Ihe 
D̂dgi industniete.iinAgaif), 3  would; ask 

t itlte i hofL jiMinisfer f rfwhat steps  the 
. Gtjvemnieht- is igoing i to tâe to; see 
Jthat 1 Khadi and! ithift viUftge industries 
-kce; nofcS smolfeeted Tiby ̂«ompetlti<m 

itom.Mg industffiiBŝ, JJnless you
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all'̂iir efforts wiJuid; be 
jare real̂

on iimpt̂  ̂ the position 

of Khadi, and vUlage industries, they 
should' take effective steps  in  tWe 

direction. -

Shri Banpiui: I do not know why 
many of the previous speakers have 

objected to the setting  up of  the 
Commission.  What has been stated 
in  the  Statement  of  Objects  and 

Reasons is this:

‘‘It has, however,  been  foimd 
In actual practice that the work 
of the Board has been hampered 
by certain procedural and finan­
cial difficulties, difficulties which 
would be removed if a Commis­
sion were set up by law.”

Government knows the ĵrticular 
difficulties that have arisen.  But, to 
' a layman like me, it  seetns  that 
where crores of rupees are going to 
be spent, to make this scheme a suc­
cess, there must be some institution 
which is responsible to the Govern­
ment and to  Parliament.  When­
ever any demand -comes  for  the 
development of cottage  industries, 
be it khadi or be it ghani or  any­
thing like that, certainly large sums 

are required.  There must  be  some 
definite  scheme and that  scheme 
must be vetted.  While the Finance 
Ministry will  sanction  the  money, 
they will certainly have the respon-"" 
sibility for accounting to Parliament. 
Ours is a huge country.  Non-official 
organisations or  organisations of ap 
advisory character, if they be  en-. 

trsu  ̂ with  a  huge, task 
this/are not quite sufficient. We shall 
have to work in every nook and ow­
ner  this country*  This  is t6
deal with village  industries.  It is 

aimed  at  giving  employment to 
the  people  who  are  under 
employed  and  unemployed.  That 

is  the  great  ob|ect  of  this
- BilL. If the hon. Minister  succeeds 
in this, I 4o not see why we should 
obĵ  to ̂  setting up of a Comxms-

sion  which . h?  fin̂
Rather, I should think that; yi?e should 

empowel* the Government, with  ■; 
the  paraphernalia  that  tĥ, - re­

quire so that they may succeed.  If 
the Minista: succeeds in this, he wiE 
earn the  blessings of  millions of 
people who are  daiied  even two
mê  a day, who do not have any 
emplojrment:

It is not a simple matter.  We have 
seen,  the  village  industries  have 
either perished" or have been stifle 
to  non-existence  while  competing
with big industries.  We  have also
seen that the Government are taking 
step̂  for  industrial  development 
which is very  very necessary.  The 
Industrial finance  Cdfporation has 
been  set up.  The  oflier day,  we 
amended ^e State Financial Corpo­
rations Act.  There are  other bodies 
to help big industries,  medium in­
dustries  and  small industries.  We 
have also seen the other day that a 
small industry  means   ̂ industry 
Which has a capital  of Rs. 5 lakhs, 
Gkyvemment has done all it can to 
help big industries to develop and 

prosper.  So far as millionŝ  of our 
countrymen are concerned, they are 
either unemployed or have no subsi­
diary occupation.  If this  Ministry 
couM succeed in giving employment 
in ^e innermcwt villages to people 
who  have got no means of liveli­
hood, that would be a great day for 
India.  As I said,  these village in­
dustries will have to struggle against" 
big industries,  the  hort.  Minister 
and tiie Commission Will have to see 
that these industries are not  stifled 
by competition from  big industries. 
We have seen how, before the very 
eyes of the Government, big indus- 
trieŝI mê  the  textile industry, 
et<i.—are  rixaddng huge  profits and 
the ' Grovernmeht has  lio -check  on 
tiietai.  It is the consumer that pays 
the huge profits which are not equi­
tably due tôthe pqroducers.  But, the 
poor consumer have no help.  In the 
face of these difficulties, when  the 
Government itseM is helpless, if the. 
people find  by  producing the
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[Shri Barman] 

cloth themselves, by pressing oil in 
the ghanis, by soap making and other 
industries  that  are  included  here 

and that could be included  at the 
discretion of the Gk)vemment by  a 
simple notification, they can be self­
supporting, the bigger industries also 
will see their way not to exploit at 
random.  This is a big objective that 
has been laid before us.  I congratu­
late the Minister that he has got an 
opportunity to serve the cause of vil­
lage industries and save millions of 
people  from  exploitation  and help 
them to earn a livelihood, and sup­
plement their other means of liveli­
hood.  If he succeeds, he will have 
the blessings of 90 per cent of India.
I do not mind whether it is Rs. 200 
crores  for  the  Second Plan period 

or Rs. 60 or 70 crores for the com­
ing year.  We shaU not grudge it.
' Rather, we shall be very happy to 
give more money if we find the work 
proceeding in the regular and right 
way.  We find many people want the 
village  indi;ĵtries  to  thrive.  They 
want these  implements,  either the 

well organised  spinning  wheel  or 
for soap making or bee-keeping.  If 
they could easily find out where these 
materials can be had, they , can cer­
tainly purchase  them and supplement 
their income.  Whatever the cause, 1 
do not know  whether  the present 

Board has been empowered or financ­
ed or not, the fact remains that we 
are not getting them though we want 
them.  Under  a  definite plan,  the 
Ministry can supply all the materials 
at a cheaper price.  That would help 
the village industries.  That would be 
a  great  help  to  the  eco­
nomy  of  the  poor  man.  I, 

therefore, welcome this  Bill  whole­
heartedly  and I  would  ask  the 
Minister to devote most of his time 
in this undertaking so that it may be 
a success and he may earn the bles­

sings of the poorer sections  of  the 
country- •

Acharya  Kripalani:   ̂(Bhagalpur 
cum Pumea):  Mr.  Deputy-Speaker, 
so far as the Bill is concerned, there 
can be no opposition to it.  But, the 
Bill can only succeed if the Govern­

ment are  clear  about  their basic 

policy and what they want.  Do they 
want an industrial revolution in India 
of the type  that took place  in the 
latter part of the eighteenth' century 
in  European  countries?  Do  they 

want another type which  has been 
taking place before our eyes in coun­
tries like  Russia and China?  Or, do 
they want to have an industrial re­
volution  that  was  envisaged  by 
 ̂Gandhiji?  It is a  misconception to 
think  that Gandhiji  thought  that 
Indian  civilisation  could be  built 
merely on agriculture.  No culture 
or civilisation is ever built on agri­
culture.  Civilisation and culture are 
built both on agriculture and indus­

try.  Even agriculture , wants  the 
support  of  industry  to  be 
able  to  fulfil  its  purpose  to 

any  extent.  Therefore,  Gandhiji 
said  that  this  country  should 
be industrialised.  He put the char- 
kha in the forefront of  that indus­
trialisation,  That was the symbol of 
our  national flag  before  indepen­
dence.  Khadi was the uniform Con­
gressmen  had to wear.  And he po­
pularised  the spinning  wheel; but 
that was only a symbol.  What  he 
wanted was that through village in­
dustries, through  charkha,  through 
Khadi the country should be indus­
trialised.  I suppose that fallacy that 
Gandhiji was  against industrialisa­
tion is committed by many of those 
who call themselves his followers and 
who occupy the Treasury Benches to­
day.

Gandhiji was for industrialisation. 
He realised, as I said, that no civili­
sation can be built merely on agri­
culture; but he wanted an indigenous 
kind of industrialisation.  Why  did 
he want that?—̂because Western in­
dustrialisation, whether it is through 
private industry, where  the instru­
ments of production are in the hands 

of private individuals, or it is indust - 
rialisation through State ownership of 

the instruments of production, which 
makes  it  into  State  capita­

lism,  both  the  systems  made 
generations  of  people  to  suffer. 
Why did generations of people suffer?
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It is inevitable,  one  thing  about 

industrialisation of the Western type— 
whether  it  is Communist  or
capitalist,  tiiere is  not  much

difference between the two types, the 
only difference is  there is more con- 
ĉtration  in the Communist  type
than in the capitalist  type—̂is the
centralisation of  industry.  The fact 

that industry should be progressively 
mechanised is  there.  Centralisation 
and mechanisation are common fea­
tures both to Communist and capital­
ist industrialisation.  Of  course, the 
Communists  believe that  they will 

distribute the products of this mech­
anised industry  equitably.  Whether 
they are  doing so or not  is yet a 
question; because the  differences in 
income in  Bolshevik  countries are 
even greater than the differences in 
income in capitalist  countries.  But 
even if we take it that they are go­
ing equitably to distribute the pro­
duction of big industry, what does it 
mean?  It means that the State is the 
master not only in politics but also 

in economics.  A State that rules the 
economic and political life of a cpim- 
try is bound to rule the entire We 
of the nation.  It is boimd to regi­
ment even the thought of the peo­
ple.  Millions  of people  have  lost 
their  lives and  borne  martyrdom 
through the centuries in order to es­
tablish liberty in the world and this 
Commimist  t3i)e of  economy takes 
away the  liberty of the  individual. 
The whole history of  industrialisa­
tion shows that both these kinds of 
industrialisation have resulted in the 
destruction of people and their pro­
perty; they have led to poverty and 
misery.  For generations people have 
suffered.  I am doubtful if any coun­
try would voluntarily pay the price 
that Russia has paid for its industPi- 
alisation; millions of  peasants were 
dispossessed, and many people were 
liquidated  and shot  down.  Do we 

want these two types of western ci­
vilisation, or do we want an mdus- 
trialisation which will work smooth­
ly, which would not  make genera­
tions of people to suffer?

Do we again want an industriali­
sation that needs huge sums of mpney

to  be invested?  That  money  can 
come either  from foreign  loans or 
some other  uncertain  source.  You 
know what happens in  the case of 
foreign loans.  We have the example 
of Egypt -now.  There is no foreign 
loan which is  without  strings.  If 
you do not want strings to be attach­
ed you will not get  the loan.  The 
strings may be apparent or they may 
be  subtle,  “̂ether it is  America 
that gives the loan  or it is Russia 
that gives it, the strings will be there.

Another fact about  th6 contemplat­
ed industrialisation is that you have 
to rely upon deficit financing.  De­
ficit financing means, for average men, 

the middle-clâ es ^d the poor peo­
ple, great  harm to their  economic 
life.  It leads to  inflation.  And the 
signs of inflation are already there. 
Our new Finance  Minister tells ‘ us 
that he wants to  gather in profits. 
There is rise in cloth prices.

Shri Raghavaehari: He is mopping 

up. j

Acharya Kripafawl:  True,  he may
be mopping up.  But what is he mop­
ping up?  He is mopping up what he 
has printed.  He over-prints and then 

he mops up.  In the meantime, the 
middle  classes,  the  lower  middle 
classes and the poor people suffer.

Shri K. K. Basu: Go without dhotL

Acharya Kripalani;  It is just like 
putting mud over the body and then 
going for a bath.  Why put mud on 
yourself and then take a bath?  It is 
a very strange way of doing things. 
This inflation is bound to be there, if 
you are going to industrialise, as you 
are going to through the Five Year 
Plan, where the emphasis is on big 
industries or heavy industries or key 
industries or basic industries or call 
them what you will.  If this is the 
emphasis  in  your  industrial  policy, 
( take it from me that you are not 
going to have  capitalism  here,  but 
you are going to have communism, 
whether you like it or not.  '
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In Rtissia, flî  cfkiocite  cbmmuriiiiin, 

dh(J tĥ  came ■ ‘plaimliig." With usj 
tet <K>mfes planningnafibnalisâ  
tion, and then We  boiihd t6 be W
commmiistic State; ĥere ‘ thete will 
he no liberty of the individual, what- 
evCT the communists or their fellow- 

travellers may  say.  Every  sign  is 
present that there will be dictatorial 
rule ^̂ ê,  when  industrialisation is 
Complete.  n40 per cent, of our indus­
tries will be in State hands, after the 
completion  of  the  next  Five  Year 
P&r; ^d 40 per c t̂.' morfe Will be 
in state haihd̂ in another five years, 
■nfcit means Ifiit ^ pier'cimt. of our 
ifidtistnes will be ih State himds.  It 

means that the State will be the most 
powerful organisation.  It can siip̂ 
pĴ ŝ anything it lik̂ j arid it is sup­
pressing freedoiii «vot today.

The whole of our educational sys­
tem is being centralised.  Our arts are 
being centralised. Our drama is being 
ĉ âlised by . a|oula;iti$̂ ĵ o  not 
know how to pronounce the word;. I 
had  leamt  only  of  acadeihies,  but 
noŵ we  lULye â̂ainmis
for 4ancing, akqdcirnis for music .etc,, 
 ̂ ĵv̂ernment̂.QMLiiaged.:̂ext books 

are:being print̂ lby Govesnment. 
the top of that,, we have  the  Uerô 

wô hip of o  ̂ SOv every&ii\ĝ
is readŷ  doily a dictator is xequired̂ 
and a dictator also is there.  But he 
has not the qualities  of a  ĉtator.

a ' i ¥   b̂<i!fîd, 
and we  have  a  totalitarian  State 
today.  We are JŜjpg Jniffof -îi-We 
cannot avoid it., -  If  we  îMxalise 

econow,  l̂'Taouaji-to q̂tralîe 
pow«r.  ^d power, m fL̂ d Actoh 
saidi is corrupting, and absolute power 
is absohitely corrupting. -

Therefor̂j wêikmst take care.  It is 
thêduty idf the Gkxwnlment rto tell us 
Whether they rtake  liiiair - in̂piratioH 
from <!randhiji tH* irom! else -wfaeve! 
They are botmd to telt us what îheir 
policy is..  Are they laving an indi­
genous kind of industrialisation where 
every home- will be a factory,.; wĥre 
cv«ry viHage 'Will: be âciorŷ -̂̂ae*- 
lories wiH not lie only in Ahmedabad 
or Bombay as: it 'is tbdagr. ' Qaiikfiiiii

^vî ed this' andi êrefote, he ftieUd 
that evwrybody must do physical wOfk. 

'l̂eriolloWers o(i GanSKiji today  aî 
widnder̂ from pl&oe to place. Vlnbba 

has said r that evett-ybbdy  must  do 
some physical Ŵrk.  Why did Oarid- 
hiji want people to do physical w k̂? 

Because lie wanted every home to bfe 
industrialised, î V̂ y village to' be iri- 
dwstrialised.  ^

fThĵy. ajce,. wr(̂  .who  t̂iink  that 
industry  meams  only  one  type  of 
ind̂ try that has been given to us by 
t̂eoyest̂ ̂ d tha,t  ?u:e precluded 
ôm, jinking,  ourselyes, whatever
may  be  the  genius  of our  people> 

whatever  may  be  the  economic 
requirements of our people, whatever 
 ̂ extent of unemployment in our 

«oitotryi  What does the Five Yeaf 
P̂an. propô ?  It plainly says that the 
unemployment relieved will be to the 
tune of 9i millions and it also says 
thftt the newnentrants in the labour 
TO#rket wili her 9i millioja. , They (the 
Ptoners)  -̂ e  not  talking  of  the 
increase in population foefcause if they 
calculate it they Will have to calculate 
the families of the people who would 
want to wiorki :  aire  afraid  to
eaitfulate the increase  in  pd|>Matioh. 
So they jsay, the. new entrants will be 
dominion.  ;  . ■

! What is ^e investment?  The in­
is jUr -̂800 :Crores,  Each 

mari you. employ in b̂î indust̂ re­
quires at least Ks. IQ̂obb . worth xnacituH 

nery.  What is the meaning of machi­
nery?. Why do not  people« tbese
wwe people, know  that  machinery 
Vfîâs labour -  r*»aĉ ery? Tĥ 
ôre machinery you-̂iîiloy tl̂ mora 

labour yĉu save., In Ĵ ope ̂ ey want 
to-.save iabour. ̂ Hêie ŵ want to utî 
lise. iabour.  Our population  is  350 
per square mile.  The population in 
Amer̂ a ,̂al̂ ut, 50 per< square ijiile 
an,d |̂ î,î pi4at̂ -̂ ̂ sia4» l#per 
sqî  ̂ 1̂̂ , , ̂ m̂ ĉfii-jis..  4̂138 as 

big as, India and Ru»ia is 7 tim̂ ,as 
as India.  Do, tĥ , think ̂ ât tjkM 

same methods axe going to work 
and  unemployment  is  going  to 

djBwase!? : It  is - impossible.  It c is 
inooneeivaUev;  ; ;  ^
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Then what is the value of this big 
industry?  First  they say, we will 

mechanise.  When that  is  complete 
they say, we will rationalise.  When 
rationalisation is complete my  hon. 
friend, the Professor  (referring  to 
Shri H. N. Mukerjee)  will tell you 

that automation must come.  What is 
automation?  Pressing  the  button. 

Every rationalisation means l/6th or 
l/8th of the peop̂le employed.  Every 
automation means l/20th of the peo­
ple employed.  Are we going to solve 
the imemployment problem like that? 
It is impossible.  It will not do.  The 
Government dare not even dismiss the 
servants whom they  do  not  want. 
Whenever I say ‘you’, I do not mean 
you, Sir.  I mean those who are sitting 
opposite.

Shri K. K. Basa:  You cannot  dis­
miss a Minister.

Acharya  Kripalani:  You  cannot
dismiss a Minister.  You can only add 
to them.  So far as they are concerned, 
they are a tribe by themselves; they 
are a self-perpetuating tribe. We have 
nothing to say about them.  We are 
concerned with the common people. 
There are clerks working  in  offices. 
They are not needed there.  But the 
Government dare not dispense with 
their services.  And when a person is 
sitting idle, he destroys the discipline 
of the whole office.  If there is one 
man in excess in an office, and he is 
not doing any job,  that  means  the 
whole discipline of the office is des­
troyed.  It is better to work  with 
fewer people and give overtime wages 
than allow any superfluous people. In 

your factories  there are people  for; 
whom you cannot find work and you 

cannot dismiss them.  Whatever  in­
dustries you have taken in hand, you 
cannot reemploy them.

Mr.  Deputy-Speaker:  Then  hon.

Member is going into wider fields.

Acliarya Kripalsmi: What can I do? 

These are fundamentals.  How can I 
avoid tailking about them?

Mr.  Depnty-Speaker:  The  Five

Year Plan ĉusslon is comixig and

and Village Industrie 53̂  ̂
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will have a long time to discuss aH 

these things.

Aebarya  Kripalani:  Then  I  will

have to repeat myself.  I have got 10 

repeat  and to  raise my  voice  and 
because  the ears  that are  sitting 

opposite are closed.  I know  that in 
the discussion c:. the Five Year Plan 
I will have to talk about  all  these 

things.  What cc.ii this poor Minister 
(Shri Reddy)  do?  He  does  not 

settle policy.

Shri K. C. Reddy: We do.

Acfaarya Kripalani:  I hqpe he does 

We believe him.  But when his turn 
comes to resign; as the late Finance 

Minister resigned or even the previous 
Finance Minister Shri Mathai resign­
ed,  he will come out with  a  state­

ment and  then we  will know  who 

decides.  You are now in the Chair 
and you say, ‘we decide.  But when 
any one of you resign we know who 

decides.  Eton’t tell me this cock and 
bull story; I am too old to be taken 

in by it.

Mr. Deputy-Speaker:  Let us today 

content  ourselves  with  khadi  and 
village industries.

Acbarya Kripalani: Sir, I am full of 

khadi, there is no question of that.

Shrimati A. Kale (Nagpur): Is aU 

this relevant to  the subject  matter 
under discussion?

Mr. Depnty-Speaker:  Perhaps,  the 

hon. lady Member did not hear what 

I sard.

Aeharya Kripalani:  I again submit 

that the  Government must  tell us 
what their basic policy is.  Is it their 
basic  policy  to industrialise  in the 
w astern pattern through big madhines, 

through rationalisation  and through 

automation or is it their intention to 
put into  practice  the  plan  of 

Gandhiji?  That is the  simple ques­

tion I ask.  If anybody calls this  as 
irrelevant, I say she is irrelevant, she 
does not know what she is talking 
though she wears khadi.  I want to 
know the philosophy that is behind 
fhift  khadi;  if  you  do  not  know
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that philosophy  then  all your  effort 
will  be useless;  it will be  creating 

vested interests, as you are creafting 

in the office and factories.  Are you 
helping  khadi;  are you  helping the 

village industries?  No. If your plan 

is industrialisation be frank about it; 
let us talk no damn nonsense, about 
khadi  and  village  industries. 
Gandhiji is no more.  His plans can 

be  repudiated  as  they  are  being 
repudiated. There is no harm in that 
Gandhiji did not say that  his was 

the last word in wisdom.  Things are 
changing.  Say frankly, we stand for 
big industry; we are afraid that unless 

we  have big  industries  we cannot 
defend ourselves. Plainly say that we 

want to  nationalise big  îndustry in 
State hands, and have State capital­

ism.  Frankly say  that we stand for 
communism in this country and want 
dictatorship.  I have no objection to 
dictatorship, but I must know what is 
contemplated.  I must know what the 

Government  mean.  I do -not want 
you to  sail under  false  colour of 
khadi though you may wear it every 
day.  Before you appoint a commis­

sion let us know what your objective 
is.  Let us  know whether  you are 
going the Grandhian way or the new 
Western  way;  let  us know whether 

your objectivê is big industries of ĥe 
western type, which you are  copying.

If there is no war production, I tell 

you American economy would simply 
collapse.  Why  will  it go  down?

Because production goes on increasing 
but the  power to  purchase  is not 
there.  Purchasing  power  does  not 

keep pace with  production.  -

Tell Us  your  intentions  and then
appoint  the Committee; we  have no 
objection.  You  are appointing  two
Committees; you have already appoin­
ted one Committee.  May I ask who 

appointed  the  Khadi  and  Village
Industries Board?  Was it appointed 

by the Government? ,

Shri K. C. Reddy: Yes, by a Resolu­

tion of the Government.

Aeliarya Kripalani: It is your Com­
mittee-  Then why do you want ano­

ther Committee?  Why not  make it 

(the existing Board) a statutory Com- 
mitte?  May I tell  the Government 
why they want  to appoint  another 

Committee?  It is because they want 

to keep all the strings in their own 

hands,  that is,  in the hands of the 

permanent service.  Tb)ey cannot trust 
any  philanthropic  body  of persons; 
they  cannot  trust  even those  who 
have been  trained under  Gandhiji; 

but they  must have  administrators; 

for everylhing  they must  have ad­
ministrators-  Where  is the need for 

another Committee?  You have  ap­

pointed  a Committee  and you have 
taken therein people of  your choice; 
only you  have  taken  them  from 
among those who were working in the 
field of khadi, who were working 'n 

the field of village indîtries.  Now 
what is the use of appointing another 
superfluous Committee? You give the 
new Committee statutory power. Take 
it from me that there will be bicker­
ings, there will be quarrels between 
these two Committees.  Gandhi-ites, 
may support you for some time, but a 

time  will  come  when  they  will 
not be able to bear the pressure of 
the Administration, because  the Ad­

ministration is geared to the Western 
pattern.  Village  industries  is the 
Eastern pattern.  These two sets of 
people  will not  be  able  to work 

together.  Even  today, the  “Khadi 

Board” is complaining that on the one 
hand  the  Government  wants  to

patronise the Ambar Charkha and on 
the other hand they want to mechanise 
handlooms.  They take away with the 
right hand what they give with their 
left hand.  If they gave with the right 
hand  and took  away  with the left 
hand, I can understand  it, but they 
give with the left hand, and take away 
with the right hand.  This is their 

policy.  It  has no  meaning at all. 
For the information of the lady Mem­

ber who interrupted me, I repeat that 
what I want from the Government is 
the statement of policy that is under­
lying the Bill that has been introduc­

ed for the appointment of the statu­
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tory Commission.  Threfore, I may 

tell her that I am quite relevant and 
that she is irrelevant in her interrup­
tion.

Mr. Deputy-Speaker: The hon. Mem- 

b;er  should wait  also  to answer so 
many other questions that may be put 

to him by her.

Acharya Kripalani: What I want to 

wait to answer them. You give me the 

last word and I will tear their argu­
ments to pieces. (Interruptions),

Mr. Depnty-Speaker: The hon. Mem­
ber shall have to wait for sometime 

more before he gets that opportunity.

Acharya Kripalani: What I want to 

know  from them  (Government)  is 
their basic policy.  Repeatedly  the 

Prime Minister has said that he wants 
to industrialise India, with  emphasis 
on heavy and basic industries.  He 

wants to industrialise  in the briefest 
possible  time.  When he says that, 

he also  promises  people that  there 
will be immediate rise in the standard 
of living.  We are also promised that 
labour would get its due. But strange­

ly enough, we are repeatedly told to 
tighten our belts.  What is the mean­

. ing of this?  If an industry is to be 
built we have to tighten our  belts; 

there is no doubt about it.  Then, do 
not promise labour that it will get 
better conditions.  Do net promise the 

poor people that they will ihave re­
mission of taxes.  Do not speak in a 
double voice.  I have no objection to 
industrialisation.  Scratch  whatever 

GEindhiji did; his age is past.  You 
have the power; you can do what you 
please-; only be frank.  Frankness is 
the one thing that will save the nation. 
This camouflage will bring  about 

disasters.
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Valley to Orissa or the Central Pro­

vinces.  Why?  Because the whole 
country is suffeiing from the disease 
of provincialism.  When  every pro­
vince is separate* unit, it wants  i4;3 
own labour to be employed and its 
own officers to  be  employed.  How 
can this be done?  Centralised econo­
mics means centralised po'it.cs.  In 

C3ntralised economiĉ, the country is 
considered a unit.  You cannot say 
that you must have an industry  in 
your area.  It may not be possible to 

have  industry there.  The  whole 
country is a unit.  You will see that 

the heat that is generated by  the 

SRC Report will be nothing compar­
ed to the heat that will  ̂generated 
when there will be unequal distribu­
tion of economic power, when  your 
plans will be such that  somewhere 
there will be big industries and else­
where there will be such industries. 
It is impossible to have big industries 
everywhere.  But, if you have  de­
centralised industry, as I said, every 
home can be a factory and every vil­
lage can be a factory.  Therefore, be­
fore you bring this  Bill,  I would 
advise you to recast it.  First go and 
ask your superiors and ask those in 
whom lies the fmal decision on poli­
cies, be it the iPlanning Commission 
or the Chairman of the Planning Com­
mission, ask them  first  to enun­
ciate for us definite policies.  Other­
wise this Committee of yours,  this 
statutory  body of yours will  not 
work, whatever you say.

Shri lUffhavachari: After the feel­

ing speech of my leader,  I do not 
wish to take much time.  When  we 
struggled for independence, we  did 
it with a view to achieve it so that 
in an independent country, absolute 
power of control shall be in the State 
and that control will be exercised for 
the best advantage of the people.

There are thousands whom you em­
ployed in the Damodar Valley.  They 
are doing nothing today.  You  are 
having other schemes—steel, this and 
that—but you cannot transfer  that- 

experienced labour  from  Damodar

I was listening to Swami  Rama- 
nanda Tirtha and he was saying  to 
the Minister in his remarks  on this 
Bill that the Governmant  was  not 
. committed to the Gandhian philoso­

phy at all. That is how he started. At
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any rate, they are also saying every 

day that the Government is not com­
mitted to that  The Khadi and Vil­
lage Industries Commission Bill is a 
Bill the purpose of which is in . a 
way to commit the country and the 
Government to the policy which is, in 
spirit,  laid  down  by  Gandhi ji, 
Acharayaji was just saying that,  if 
you did not wish to encourage really 
the village and small-scale industries, 
and go about encouraging large-scale 
centralised industries, the climate  in 
which the village and small-scale in­
dustries can usefully and effectively 
function and exist becomes most pre­
carious.  That is where the real crux 
lies.  To my mind, it  appears  that 
ever since the Government started its 
industrial policy, they have  killed 
effectively  the  very  great  asset 
which Gandhi ji and his  movement 
built up, namely, the economics  of 
Swadeshi.  In  fact,  the  covmtry 

laboured for a very valuable asset, 
namely, that every man should wish 

to use a Swadeshi thing. Now, instead 
of encouraging that Swadeshi move­

ment or the economics of Swadeshi, 
what has happened is, we have start­

ed industries of the foreign type ih 
jour own country, and often times, with 

the collaboration of the foreign indus­
trialists. The same pattern, the same 
large-scale production, etc., is follow­
ed, and the same fine  things to suit 
our taste and fashion is now  being 

made and  is  available to everyone. 
In  other  words,  the  econo­
mics  of  Swadeshi  iŝ  replaced 
or  substituted  by  some  kind 
of industries which produce things on 
a large scale.  Along with it,  when 
they have established huge  institu­
tions and invested crores and crores 
of rupees on them, they want to allot 
just a pittance—a few crores of rupees 
to the khadi and village  industries. 
No doubt, to whatever extent  they 
have helped the cottage and village 
industries, we must thank them and 
we must feel grateful.  As Acharya 
Kripalani said, it is incongruous, and 
they cannot go together.  I only take 
a very practical view of things; I have 
taken some trouble to  read  right

Commission Bill 

through the entire literature that the 

Khadi and Village Industries Board 
have published.  I have great admira­
tion for the goal that they have kept 
before themselves, namely,  the em­
ployment potential, namely  creating 

employment  to  the  unemployed  or 
under-employed village population in 
"their own places or homes.

But the real difficulty will be that 
unless you can find a market, unless 
you can find a user, imless you can 
find a purchaser for the things that 
you want this Board to  encourage 
manufacture, the future  is dark and
the future of those people  in the
villages is doomed.  As long as you
give a subsidy, and  as long as you
give a subvention, they might manu­
facture the goods, and the next day 
or the next month, when the sub­
sidy stops, the whole thing will stop 
also.

The economic situation will  then 
result in more unemployment  and 
greater agitation and greater confu­
sion and all the trouble will follow.

Therefore, wisdom consists in evolv­
ing a policy  whereby the produc­
tion in the country must be consum­

ed and that consumption  can come 
either by compulsion or by creating a 
desire for such consumption.  When 
tilings are imported I have heard, the 
Minister replying to “Why do  you 
bring in foreign things into  India?” 
as follows: that it is in the consumers 
interest wtiich ought to be satisfied. 
There are some people who  want 
fine things,  and so he would  say, 
“Why not I cater to them?  After all, 
I get something  by way of import 
duty and I can satisfy also the  con­
sumers’ needs and tastes”.

Acharya Krii»alaiii:  That is  the
unity of the Cabinet!

Shri Raghavachari: To my mind, it 
appears that in an independent coun­
try, if we have to prosper as  inde­
pendent people, the consumers’ taste 
should be confined to, and compelled 
to be, for the use of Swadeshi things. 
If you want to cater to the taste of 

the consumer, you may cater to it,
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but along with it, you must create a 
taste in him for the use of Swadeshi 
things.  Otherwise, you will kill the 
economics of Swadeshi.

So, the fundamental policy  must 
be laid down.  Apart from this, as  I 
said, there is ako incongruity in the 
preset policy.  Nevertheless,  what I 
feel  is this.  So  far,  the  Board
functioned witiiout a statutory back­
ing.  It was created no . doubt  to

grant, some money for village indus­
tries.  But now, the Government has 
come forward with this measure to 
establish a Commission.  However, 
the very  Government which is here 
laying down today its own policies, 
may, tomorrow  change  its  policy
with  its  majority and this Bill might
be scrapped. I perfectly see it. Today, 
the Board which had been  created 
under the administrative control  or 
executive, powers of the Government 
is now being converted into a statu­
tory body, a Commission.  Once  a 
statutory body is created, it is not so 
susceptible, it is not so changeable as 
an executive committee.  To  that 
extent, to my mind, this Bill should 
be welcomed, because, it commits the 
nation, it  commits  the  Parliament 
and also the Government to a kind 
of policy and economy.  If in  this 
process it tries to alter or change, it 
may have to explain and answer on 
the floor of the House formally and 
through a piece of legislation. To that 
extent, this is an important measure.

There is another point.  It is not 
only that Government’s policy can­
not change very often.  Executive 
power is also subject to whims  and 
fancies of the individual  Ministers. 
In the first or  second year, on the 
Budget discussions, I took the trouble 
of tê Uing the then Minister who was 
in charge of village industries; “you 
have to change your philosophy,  it 
is not only the policy that is concern­
ed; you must change your philosophy 
too, I feel that with your no convic­
tion in village industries, with your 
preference to foreign large-scale in- 
dusta-ies and things of that kind,  I 
have no hope that something  will
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come out of it”. I did say that on the 
floor of the House.  He assured  me 
that decentralisation and small-scale 
industries are of paran̂ unt impor­
tance, and the question of top prio­
rity is being  actively  considered 
by the Government. Later on came 
this Board and its activities. There­
fore, I say that unless a statute like 
this commits the Government and the 
country to a policy of this kind, it is 
always liable to change according to 
the whims and fancies of Ministers. 
If a Gandhian Minister or  Minister 
with full faith in Ghandhian philo­
sophy is in charge, he may possibly 
nominate some of them to the Com­
mission under the Bill and they may 
serve the country and bring  about 
some results.  If he is a person who 
has no belief in it, in the nanje  of 
this Commission, he may bring  in 

people who  will  encourage other 
things.  I welcome the provisions of 
this Bill to the extent that it commits 
the Government and the country and 
that is something that gives hope.

The industries to which this  Bill 
is supposed to apply at present are 
given in the Schedule.  There  are 
provisions in the Bill in clause 3 by 
which  other,  industries  may  be 
brought into the Schedule. I hope and 
pray that the present Minister—I may 
be  pardoned for  saying this—̂he 
comes from a neighbouring State and 
in a way, my own State also—I have 
not foimd him not having faith in the 
Gandhian philosophy as I found the 
other Minister who was in charge of 
Industries  then—that  the  present 
Minister has some faith in Gandhian 
philosophy.  Fortunately, these things 

are to be managed and controlled by 
him.  A little more may come out of 
it. 1 appeal to him that some other 
industries which really matter may 
be included in the Schedule  imder 
the powers conferred under clause 3.

Another thing that I wish to sub­
mit is this.  Unless and until the pro­
ducts of these industries are  made 
marketable and consumable  in  the 
country, no amount of paper  policy 
and the appointment of the Commis-
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sion will be of any ûe.  In a village 
it is so diflficult to start an industry 

of the type  mentioned here  and 
maks it  economical  unless  you 

find a market for its products.  The 
poor man in the village itself is un­

able to comume them because he has 

no purcfhasing power.  In the towns­

men, you have created a taste  for 
foreign things or finer things  an 

therefore the result will be similar to 
what has  happened in the field of 
Khadi,  All of us wear Khadi and we 

put on the Khaddar cap and  say 
Khaddar is the symbol of everything. 

And our own leaders say Khaddar is 
economically unsound.  I had occasion 

to say here once—on the sams occasion 

that I mentioned  earlier—if  your 
leaders say that Khadi is not econo­
mically sound, please for  Heaven’s 
sake give up putting on the Khaddar 
cap and the Khaddar dress.  Is it sim­

ply to deceive the world or to get some 
votes?  I do not believe it to be eco­
nomically so unsound.  It is perfectly 
sound because it can afford occupa­
tion to a poor man in moments of his 
unemployment.

6  P.M.

I was saying that the taste for our 
goods must be created.  Until you do 
that either in the coimtry or outside, 
the purpose of this Bill will not  be 
achieved.  For instance, the handloom 
products are very much in need  in 
America.  This is a  very  happy 
thing.  But still we want to encour­
age  more auto-looms  and  power 
looms and not hand  looms.  With 
more handlooms, more markets' may 
be found outside as well as inside the 
coimtry.  We have been crying  and 
Member after Member every day puts 
questions  and  exposes  the  Govern­
ment on two or three points,.  for 
instance the Ambar Charkha  and 
expansion of spindles.  The Minis­
tries seem to be at loggerheads if not 
at war with each other.  They say: 
“So many million yards of cloth  is 
required.  Unless power looms come, 

we will have to go naked.  Therefore 
we start power looms.”  In that way, 
in policies there is such a great vari­

ance.  You should have one poifcyi 
for instance that hand-looms must be 
encouraged, *Ambar Charkha  should 
be encouraged and not spindles  in 
the mills.  As far as oil is concerned, 

ghanis and not the expeUers.  How 
can these two things  compete with 
each other.  Similarly, in  almost 
every other aspect, these village in­

dustries or these small-scale indus­
tries can succeed only  when you 
make not only the production  but 
also the consumption* assured. There­
fore I welcome the Bill as I said.

Mr. Deputy-Speaker:  Should  I

presume that the hon. Member  is 
going to conclude now?

Shri Raghavachari:  I am conclud­
ing.

Mr. Depnty-Speaker:  He  should

conclude now.

Shri Raghavachari:. Khaddar  vas- 
tra  swavilamban  is  one  of  the 
theories of this Board, that is every­
body takes a vow that he will use the 
cloth made by himself or in his vil­
lage.  The theory is very nice  but 
will it be practicable?  If no more 
mill cloth is made available, a man is 
compelled to make cloth for himself 
and then  wear it.  Similarly, the 
theory of swadeshi  avalamban  or 
using our own goods.  All these are 
things which must come from a spini 
generated in the  country and taste 
created for them.  In  other words, 
unless swadeshi is encouraged by our 
own use, by our own example, it is 
not  possible  for  these  things  to 
fiourish and spread.

I hope the Minister  and the new 

boards that are being  created will 
certainly  provide  opportunities  for 
more  occupations  and  employment 
avenues in the villages; and all these 
occupations and industries  must be 
things that are based on thfi agricul­
tural  produce, the processing  of 
those articles that people  consume. 
I hope that these expectations will be 
fulfilled.

I support the Bill.

Pandit Thaknr Das Bharĝava: May 

I just know one thing?  Do you pro­



pose to stick to  the  schedule  and 

finish this Bill today?

Mr. Dcputy-Speaker: May I know 

the number of hon. Members who yet 
want to speak on this Bill?

Pandit Thakur Das Bhargava:  If

< you want to finish the discussion of 
this Bill today, I do not want to speak. 

But if you do  not  want  to  finish 
today, then I would like to speak. ̂

Mr. Deputy>Speaker:  I find  that
there are still about a dozen more 
Members who want to speak.

When the decision was  taken,  I 
was not in the Chair.  The decision 

was taken by the House that all stages 
of  this  Bill  will  be  concluded 

today..........

Some Hon. Members: It was  not

so.

Mr. Deputy-Speaker:  If that was
the  sense  of the House,  then  hon. 

Members shall  have to forego  the 
temptation of speaking now.  Other­
wise, Vv̂hat will happen is that this 
Bill shall have to be postponed to the 
next session, and I do not think any 

Member would like this Bill to. be 

postponed to the next session.

Some Hon. Members: We shall sit 

for some more  time  and finish  the 

discussion today.

Mr. Deputy-Speaker:  So, with th3

permission of the House, I would call 
upon the Minister now.

Shri K. C. Eeddy: I have followed 
the debate very carefully, and I have 
listened with attention to the points 

made by the various hon. Members. 
I do not want to take up the time of 
the House at this stage, because the 
House has decided that all the stages 
of the Bill should be gone through, 
that is to say, we should complete not 
only the consideration of the Bill but 
also the clause-by-clause discussion of 

the Bill and the third reading today 
itself.

I am sorry the hon. Member who 
made the most impassioned speech in 
the debate, Acharaya Kripalani, is not 
here.
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Acharya Kripalani: I am here.

An Hon. Member:  Ha is there at

the back.  He has crossed the floor!

Shri K. C. Reddy:  Anyway, I am
sorry I missed his presence, when I 
made my motion and explained the 

reasons why I was making the motion 
that the Bill be taken into considera­

tion.

This is not the occasion, nor have I 
the time to deal with  the  various 
policy aspects that he raised on the 

floor of the House.  I would like to 
answer him in just one or two sen­
tences, by saying that the policy of 

the Government of India in regard 
to the industrialisation of this coun­
try, that is” to  say,  the  industrial 
policy of Government, whether it be 
in  regard  to  heavy  industries  or 
decentralised industries, or khadi and 
village industries, is embodied ip the 
Indian Industrial  Policy  Resolution 

that was placed on the Table,of the 
House, and was read by the Prime 
Minister in this House in April this 
year.  I would also like to invite the 
attention of the House to the Second 
Five Year Plan which  has  already 
been approved by this House-----

Shri A. M. Thomas:  Not  yet ap­

proved.

The Deputy Minister of  Planning 
(Shri S. N. Mishra): It is coming* up 

for discussion shortly.

Shri K. C. Reddy: It is going to be 

discussed in this House shortly.  That 
will be the occasion for raising some 
of the very general and very import­
ant policy aspects that were raised by 
Acharya Kripalani.

So far as I am concerned, for the 
purpose of this Bill, I would liKfe to 
state that this Bill is in consonance 
with, and is in conformity with the 
Industrial Policy Resolution  of  the 
Government of India and the Second 
Five Year Plan which the Government 
of  India  have  placed  before this 
House and the country.  That,  in 
essence, is my reply to the  various 
points that he was pleased to make.

1956 and Village industries 532c
Commission Bill



53̂1 AlUlndia Khadi  1 SEPtEMBElt IdSd and Village Industries
Commission Bill

5324

[Shri K. C. Reddy]

My second point is that this Bill 
has been discussed thoroughly, and at 
various stages,  with ' the  Planning 
Commission and with the other Minis­

tries  concerned.  My  hon.  friend 

Acharya Kripalani said, go back with 
this Bill, consult your superiors, con­
sult the Planning Commission, con­

sult so-and-so, and then come to this 
House with a revised Bill or  some 
other thing.  My simple answer to 
him is that all that has been done, 
and there is no need to go back to 

the Planning Commission or to any 
other agency or  authority,  with a 
view to modify this Bill.

So this Bill has been placed before 

this House after a good deal of con­
sideration.  Considerable thought has 

been given to it and it is after very 
mature and close consideration of all 
aspects of the q̂uestion that the Gov- 
emmeht have placed this Bill before 
this House.
Another point I would like to men­
tion is this.  It is apprehended or it 
IS imagined that the Government are 
trying to force something down the 
unwilling throats of those people who 
are very experienced in khadi and 
village industries, whose  whole  life 
has been devoted to the development 
of khadi and village industries. There 
again, I would like to point oui: that 
the jlauses of this Bill have been dis­
cussed with the All India Khadi and 
Village Industries Board, including its 
'Chairman, on more than one occasion, 
and I am in a position to say that the 
provisions of this Bill have received 
the concurrence of  the  Khadi  and 
Village  Industries  Board,  by  and 
large.  I would also like to inform 
the House that during the last  six 
months or so, I have received many 
letters from the  Chairman  of  the 
Khadi and Village Industries Board 
that we should take prompt steps in 
order to see this Bill  through.  In 
other words, the Chairman of  the 
Khadi and Village Industries Board 
and the Board as a whole have been 
looking forward to the passage of this 
Bill in this House, and they are ex­
pecting that this enactment will go 
through both Houses and will mieive

the assent of the President.  That will 

show that so far as the broad approach 
is concerned, we have got the willing 
consent of tiie  Khadi  and  Village 

Industries Board.

Several other points were made in 
the course of the debate.  It is not 

possible for me to refer to all of them. 

But I would like to refer to one or 
two important matters.  The point was 
raised why there should be a Board 
and another body called the Conmiis- 
sion.  Why should there be, as one 
hon. Member  called,  a  system  of 
diarchy in regard to this very import­
ant  matter?  In  the course of my 
earlier speech, I  explained  why  a 
Commission was necessary and why 

a separate Board also was necessary. 
I said that the advisory part should 
be separated from the executive res­

ponsibility  and  that  the  advisory 
function should be the  job  of  the 
bigger Board that we had envisaged, 
and that the Commission, a cpmpact 
Commission—compactness is a heces- 

sity when we have to deal with exe­
cutive and administrative  matters— 
should be in charge of the executive 
side.  There is no inherent  conflict 
between the two and it will be only 
seeing a very dark side of the pic­
ture—the darkest side of the picture— 
when you say that there will be con­
flict between the two and in course 
of time this will be imworkable.

Another fear that may be lurking 
in the minds of some hon. Members 
is that perhaps this  Commission  is 
going to be manned by administrative 
officers or ICS people or IAS people 
or, as some hon.  Members  call  at 
times, sun-dried bureaucrats, Wd that 
there will be clash between the Advi­
sory Board, which will be manned by 
people experienced in these khadi and 
village industries, and the Commis­
sion, which will be something of a 
different  complexion—̂that  oil  and 
water will not mix.  I have no such 
fear-  For one thing, I do not anti­
cipate what the  complexion  of  the 
Commission will be.  But  I cannot 
imagine that people conversant with
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khadi and village industries,  people 

who have dedicated their lives for this 
great cause, will not be members of 
the Commission.  I do not see any 
reason why they cannot be members 
of the Commission.  It may be that 
some such experienced persons. will 
be members of the  Commission;  it 
may also be that one or two adminis­

trative officers, who have a fund of 
administrative  experience,  will  be 
members of the Commission.  So it is 
too early to  anticipate  and  assume 
certain things and to pass one’s judg-' 
ment on such assumptions.  For my 
part, it shall be my endeavour—and 
it will be the endeavour of the Gov­
ernment—̂to constitute the  Commis­
sion in such a way and to constitute 
the Advisory Board in such a way 
that the respective functions that they 
will be called upon to discharge imder 
this Act will be discharged harmoni­
ously and in the spirit of teamwork.
I am optimistic about it.

Another aspect, which I have men­
tioned  earlier.  This Board that we 
are thinking of is bound to be a big 
body, bound a larger body than what 
it is at present.  Some representation 
for industries will have to be given as 
some hon. Member suggested; repre­
sentation to the States will have to be 
given and the experienced people in 
the sphere of national work will have 
to be on the Board.  So, the Board 
is likely to be a body with a strenjfth 
of say, about 20 or 25.  The present 
strength is only 15.  Now, I ask, how 
can such a large body, comprising of 
representatives of the several inter­
ests which I have  just  mentioned, 
take it upon its shoulders the respon­
sibility for  the  implementation  of 
progran|mes.  I fail to understand the 
practicability of it; I fail to xmder- 
stand the feasibility of it.  It is for 
that reason that a Commission is pro­
posed to be constituted.

One hon. Member said that this Bill, 
if it is passed, on the present lines, 
will result in centralisation.  I think 
it was my hon. friend Shri Sharma 
who said that.  That point has effect-
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ively been  answered  by  my  hon. 

friend Shri Ramanand Tirtha  who 
said that the Bill will not take away 

the characteristic of  deceitralisation 
and there need be  no  apprehension 
about that.

I am afraid my friend Sharmaji's 
experience of financial  advisers  is 
rather imfortunate.  I see no reason 
why we have to doubt the competence 

of the financial advisers, that  they 
will not take the necessary steps to 
exercise their powers in such a way 
as not only to safeguard the financial 
interests but also to  safeguard  the 
larger national interests.  It is not 
proper, I submit, to pass general re­

marks based on stray experience.

One hon. Member pointed out that 
there should be a committee to re­
cruit persons who are going to be ap­
pointed after this Bill is passed. Most 
of our concerns under the Companies 
Act or corporations of this kind have 
selection committees constituted and 
they follow prescribed procedures of 
their own; and after following such 
procedure appointments are made.  I 
do not think any hon. Member need 
have any apprehension regarding that 
aspect.

%
Several other matters of detail have 

been raised during the course of the 
debate and I would not like to refer 
to all of them at this stage.  But, I 
would like to say something regarding 
the question that was raised and the 
ruling given by you.  I find that the 
industries listed here in this Bill— 
almost aU of them—are either cover­
ed by Entry 33 in the Concurrent Lost 
or by certain specific entries in the 
Industries (Development and Regfula- 
tion) Act.  If at all there is one item 
which does not come within the pur­
view of either of these, it is the cot­
tage match industry.  But, as I said, 
the Government is satisfied that this 
Bill  related  to Entry  44 of  tiie 
Union List and Government will stand 
by that.
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Now, I have only to commend the 

motion that I have made for the un- 
animoiis acceptance of the House.

Mr. Depaty-Speaker:  The question 

is:

“That the Bill to provide for the 
establishment of a Commission for 

the development  of  khadi  and 
village industries and for matters 

connected  therewith,  be  taken 
into consideration.”

The motion wo£ adopted,

Clanse 2.— (Definitions)

Amendment made:

Page U line 13—

omit “All-India”.

—[Shri K. C. Reddy]

Me. Depaty-Speaker:  The question

is:

“That clause  2,  as  amended, 
stand part of the BilL”

The mx)tion was adopted.

Clause 2, as amended, was added 

to the Bill.

Clause 3 was added to the Bill.

Clause 4.—(Estdblishmêt and con­
stitution of the Commission)

Amendment made:

Page 2, line 20— 

omit “All-India”.

—[Shri K. C. Reddy] 

Mr. Depaty-Speaker:  The question

is:

‘That clause 4,  as  amended, 
stand part of the BiU.”

The nuytUm was adopted.

Clause 4, 05 amended, was added 
to the Bill

Clause 5 was added to the Bill.

New Claase 5A

Shri K, C, Reddy:  I beg to move: 

Page 2—

after line 32, insert:

“5A. Financial Adviser of  the 
Commission,—̂ The  Central  Gov­
ernment shall appoint a person, 
not being a member,  to  be the 
Financial Adviser to the Commis­

sion.**

I have explained my  reasons al­
ready as to why this amendment is 
being moved.  I do not think I need 

add anything to them.

Mr. Depaty-Speaker:  The question 

is:

Page 2—

after line 32, insert:

*‘5A. Financial  Adviser  of the 
Commission.—̂ The CentralGov em- 
ment shall appoint a person, not 
being a member, to be the Finan­

cial Adviser to the Commission.”

The motion was adopted.

Mr. Depaty-Speaker:  The question

is;

“That clause 5A be added to the 

Bill.”

The motion was adopted. 

Clause 5A was added to the BiVL 

Clauses 6 to 8 were added to the BiVL 

Claase 9z— (Constitution  of  the 

Board)

Amendment made:

Page 3, line 18— 

omit “All-India**.

—[Shri K. C. Reddy] 

Mr. Depaty-Speaker:  The question

is:

“That clause 9,  as  amended, 

stand part of the Bill.**

The motion was adopted.

Clause 9, as amended, was added to 
the Bill.

Clause 10 and 11 were added to the 
Bill
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[Mr. Deputy-Speaker]

Clause 12— {Term of office and con­
ditions of service of chCLirman etc.

Amendment made:

Page 4, line 2— 

after “other members” insert:

“and of the Financial Adviser to 
the Commission”.

—[Shri K. C. Reddy]

Mr. Deputy-Speaker: The  question

Is:

“That clause 12,  as  amended, 

stand part of the Bill.”

The motion was adopted.

Clause 12, as amended, was added to 
the Bill.

Clauses 13 to 24 were added to the 
Bill.

Clause 25.— {Power to make rules)

Shri K. C. Beddy: I beg to move:

 ̂(i) Page 8, line 15—

after “other members” insert:—“and 

of the Financial Adviser to the Com­

mission”.

(ii) Page 8, line 26—

add at the end:—“and the Financial 
Adviser to the Comihission”.

Mr. Depnty-Îeaker: There  is
another  amendment by  Shri  K.  C. 
Sodhia.  I think he is not wishing to 
move it.

Shrt K. C. Sodhia: No, Sir. I want 
to move it.  It is amendment No. 12. 
Now that the whole thing is going to 
the Commission, and this House has 
only five or ten minutes given to it 
at the time of the Budget, I would 
press that my amendment be accepted; 
it only says that all rules made under 
this section shall be laid before Par­
liament, and that is a very reasonable 
amendment.

Mr.  Deputy-Speaker: I hope the
Government is accepting it.

Shri K. C. Beddy: I am not accept­
ing the amendment as it is worded. 
But I am making a slight alteration 
to it which I hope will satisfy  the 
hon. Member and I am prepared to 
accept it with that alteration.  This is 

in accordance with similar  clauses 
which we have  introduced  in  our 
recent  legislations  to  provide  for 
subordinate legislation of  the  kind 

that the hon. Member has in view.

I beg to move:

Page 9—

after line 3, add

“(3) All rules made under this 

section shall be laid for not less 
than  thirty  days  before  both 
Houses of Parliament as soon as 
possible after they are made and 
shall be subject to such modifica­
tions as  Parliament  may  make 
during the session in which they 
are so laid or the session immedi­
ately following.” ^

Mr. Deputy-Speaker: I shall put
all the three amendments to the vote 
of the House.

The question is:

Page 8, line 15—

after “other members” insert:

“and of the Financial Adviser 
to the Commission”,

The motion was adopted.

Mr. Depaty-Speaker: The question

is:

Page 8, line 26— 

add at the end:

“and the Financial Adviser xo 
the Commission.”

The motion was adopted.
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Mr. Deputy-Speaker: The question

is:

Page 9— 

after line 3, add:

“(3) All rules made under this 
section shall be laid for not less 
than  thirty  days  before  both 

Houses of Parliament as soon aS 
possible after they are made and 
shall be subject to such modifica­

tions as  Parliament  may  make 

during the session in which they 
are so laid or the session immedi­

ately following.”

The motion was adopted,

Mr. Depaty-Speaker: The question

“That clause 25, as  amended, 

stand part of the Bill.”

The motion was adopted.

Clause 25, as amended, was added to 
the Bill

Clause 26*— iPower to make regu­

lations)

Amendment made:

Page 9, line 13— 

after “the secretary” insert:

“and the Financial _ Adviser to 
the Commission.”

—[Shri K. C. Reddy] 

Mr. Depnty-Speaker: The question

is:

“That clause 26,  as amended, 

stand part of the Bill.”

The motion was adopted. 

Clause 26, as amended, was added 
to the Bill 

The Schedule was added to the 
Bill

Clause 1*— (Short title and extent) 

Pandit Thaknr  Das  Bhargava:
Judging from the speech of the hon. 
Minister, I understand that he is quite 
satisfied with the explanation that he 
«iras pleased to give.  It is only by 

way  of  accommodating him  that I 
wanted to place my amendment.  If

he is satisfied, I do  not  press  my 
amendment.

Mr. Deputy-Speaker: Then, that is 

all right. There are two amendments 
to clause 1—̂ Nos. 2 and 8.

Amendments made: (i) Page 1, line
5—

omit “All-India”. *

(ii) Page 1, line 6—

for “1955” substitute “1956”.

—[Shri K. C. Reddy] 

Mr. Deputy-Speaker: The question
is:

“That clause 1,  as  amended, 
stand part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to 
the Bill

Mr. Deputy-Speaker: There is then 

the Enacting Formula and the Title. 
There is an amendment. No. 1, to the 
Enacting Formula.

Amendment made:

Page 1, line 1— .

for “Sixth Year” substitute “Seventh 

Year”

—[Shri K. C. Reddy] 

Mr. Deputy-Speaker: The  question 

is:

“That the Enacting Formula, as 
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended, 
was added to the Bill

The Title was added to the Bill.

Shri K. C. Reddy: Sir, I beg to
move:

“That the Bill, as amended, be 

passed.”

Mr.  Deputy-Speaker: Motion

moved:

“That the Bill as amended, be 
passed.”
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Pandit Thakur Das Bharsava:  I

will take only one minute.

Shri Raghavachari:  I want to put

one question.

Shri Bhagnfvat  Jlia  Azad (Purnea 
cum Santal Parganas):  Sir, if they
are  going  to  be  allowed,  all the 
twelve Members who want to speak 
should be given a chance. (Inter­

ruptions)  They have found the way. 
L2t me Government call the ‘Ayes’.

Mr. Deputy-Speaker:  The  ‘Ayes’

are coming even without my asking.
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So, I request the  hon.  Member, 
Pandit  Thakur  Das  Bhargava,  to 

forego his desire to speak.

The question is:

. “That the Bill, as amended, be 

passed.”

The motion was adopted.

6-30 P.M.

The Lok Srbha then adjourned tin 
Eleven of the Clock on Monday, tne 

3rd September, 1956.




